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INTRODUCTION I I 
I, the Chairman, Committee on the Welfare of Scheduled Castes and 

Scheduled Tribea, having been authorised by the Committee to submit tho 
Report on their behalf, present this Fifty-second Report on the Ministry 
of Agriculture (Department of Agriculture and Cooperation) Benefits 
!provided 10 Scheduled Castes and Scheduled Tribes in the Cooperative 
Sector. 

2. The Committee took the evidence of the representatives of the 
MinistrY of Agriculture (Department of Agriculture and Cooperation) on 
4th January, 1984. The Committee ,it'isb to express their thanks to the 
officers of the Ministry of Agriculture and National Cooperative Develop-
JDCnt Corporation for placing before the CQmmittee material and infor-
mation the Committee wanted in connection with the eximinatioD of the 
subject. 

3. The Report was considered and adopted by the Committee on 4th 
April 1984. 

4. A summary of conclusions/recommeildatioai coDtatned in the Report 
is appended. (Appendix) 

NEW DELHI: 

April 6, 1984 
Chaitra 17, 1906 (S) 

tv) 

A. C. DAS, 
Chairmizn 

CommiJtee on the Welfal'e of 
Scheduled CQ,ftu and Scheduled 

Tribe •. 



REPORT 
A.INTR.ODUcroRY 

1.1 "Coop~tive," were introduced in India as a means to Save the 
agricu1turists from the usurious rates of interest they were required to pay 
to the money-lenders. The CooperaUve Credit Societies Act, 1904 ushered 
in the cooperative movement in the country. Cooperation was introduced 
in India mainly as a defensive organisation for dealin~ with problems of 
rural indebtedness. A positive developmental role came to be assigned to 
cooperatives only after Independence and with the launching of the Five 
Year Plans. . 

1.2 The strategy of cooperative development in the successive five year 
plans envisal!cd strengthening and expansion of the cooperative structure 
at various levels, particularly at the village level. The focus at village 
level was on distribution of credit and other inputs for increasing agricul-
tural production and creation of post-harvest facilities for processing. 
stOrage and marketing ot agricultural produce. Intensification of coopera-
tive education and training programmes to foster enlightened membership. 
strengthening the demQC1'atic character of the movement and promotion of 
professional management in cooperatives are an integral part of the strl\1egy 
in the deVelopment of the cooperative movement itl India. 

1.3 A significant feature of cooperative development under the Plans 
is the extension of support poUC}'. financial and administrative-by the 
Government. which has helped in accelerating the pace of development of 
cooperatives. The Government of India have established a Corporation 
called the National Cooperative Development Corporation (NCDC) wbicb. 
provides financial support and ~idance to mar\c:etinl(. proces8in~und 
storage activities of cooperative credit movement in the country. Recently 
the Government. of India have established 8 new onutnisation caned the 
National Bank for Agriculture and Rural Development. which has tata 
over the functions of the Reserve Bank in providing support to the Coope-
rative credit movement. The various Commodity Corporations like the 
Food Corporation. Cotton Corporation. Jute Corporation provide business 
support to COOJ)eI'8tives as the ~ial objectives 0{ these public sector 
organisations converge with those of cooperatives. The functional coopera-
tives like credit cooperatives, marketinl! cooperatives, consumer cooperatives. 
sugar cooperatives etc. have organised themselves into State level and National 
level federations. for providing business suPP~. consultancy and olher 
services required by them. 

1.4 Another significant development of cooperative movement in India 
is the continuou8 diversification of activities of cooperatives. The movement 
be~n as a credit movement in 1904. The cooperative movement now COYCTS 
a wide ran~ of econocnic activities in urban. and rural areas. I..arge indus-
trial undertakings like cooperative sulllr factories. cooperative spinning 
mills, oil mms, etc. have been (J['~nised. The latest development is that 
cooperatives have entered the field of pr~uction of fertilisers. 
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1.5 The main thrust of cooperative movom.ent is tDwards weaker sections 
including Scheduled Castes and Scheduled Tribes. This is soupt to be 
achieved through (a) increasing the membership of weaker sectiolls in 
existing primary agricultural cooperatives; (b) progressive increase of 
loans tc weakl!r s~tions on more liberal terms; ( c) legislative provision 
for representative to weaker sections in management of cooperatives; 
(d) organisation of cooperatives for specific activities like dairy, poul'i:ry etc. 
which would l'articularly help weaker sections and (e) organisation of 
large-size multipurpose societies (LAMPS) in tribal areas. 

1.6 "Cooperative Societies" is a State subject. The State Governments 
have exclusive le~slative and executive jurisdiction over cooperative 
societies. Every State has its own Cooperative Societies Act an4 administra~ 
tive set-up for administering the Act under the Registrar of Cooperative 
Societies. The Registrar of Cooperative Societies is the head of the State 
Cooperative Department., and he is responsible for promotion, supervision 
and monitoring of the cooperative societies and their programmes and also 
for administration of the State Cooperative Societies Act. The poJicy and 
programme ~idelines etc. regarding cooperatives are drawn up by the State 
Governments for implementation by Cooperative Societies. The~ is no 
Department of Cooperation at the Centre now. There is a Department of 
Agriculture find Cooperation. 

1.7 There are some Cooperative Societies' in the country whose objects 
relating to '''Mem bership" extend ~yond one State. The National Coopera-
tive Federations, Regional Cooperative Federations and also some employ-
ees credit societies, like societies for railwaymen and public & private sector 
organisations whose offices/branches are situated in more than one State, 
are examples of Multi-State cooperatives. These cooperatives are governed 
by the Multi-unit Cooperative Societies Act, 1942, which is a Central 
Act, as they fall under the purview of Entry 44 of the Central List in the 
Constitution. The legislative and executive responsibilites in respect of 
these societies vest in the Central Government (in the ~partment of 
Altriculture & Cooperation). . 

1.8 The role of the Government of India in the Department of Agri-
culture and Cooperation relates mainly to the following: 

(i) Cooperation in Agriculture sector, agricultural credit. and 
indebtedness. 

(ii) General policy in the field of Cooperation and Coordination 
of cooperative activities in all sectors (The Ministries concerned 
are responsible tor cooperatives in their respective field). 

(iii) Matters relating to National Cooperative OrganisatiODJ. 
(iv) National Cooperative Development Corporation. 
(v) Incorporation, regulation and windiQg up of cooperative 

Societies with objects not confined to one State. 
(vi) Training of personnel of cooperative departments and c»-

operative institutions (inc1udinp; education of members office 
bearers and non-officials). ' 

1.9 At the Centre the Department of Agriculture and Cooperation is 
the nodal Department for the cooperative movement. It functiODll as a 
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.catalyst, provides policy guidelines to the State GovemmoDta and to !he 
movemeot, coordinates with the Reserve Bank, NABARp ~ other public 
sector organisa1ions like Food Corporation, Jute Corporation, Cotton Cor-
poration, Indian Dairy Corporation and National Dairy Development B~. 
provides financial assistance for certain important activiti~ 1D the sphere 
of agricu1tura1 credit, processing, storage and \ marketinK of agricUftural 
produce, dairy etc. and financial and promotes and entire range of training 
arrangements for cooperative personnel, besides administefinl!: the Central 
Act for societies whose objec'ts extend beyond one S~~. 

1.10 The Committee during evidence wanted to know the administra-
tive method by which the Central Government exercised control over the 
cooperative movement in the country, as 'cooperatives' happened to be 
a State subject. The representative of the Ministry of Agriculture (Depart-
ment of Agriculture and Cooperation) stated as follows :-

"You are fully aware of what the role of a Central Ministry or 
Department can be in respect of the subjcct which is a State subject" 

He added: 

"There are two aspects to which I would like to drarN your kind 
attention. First, as I submitted, this is a Statc subject and the system 
which we have in the Ministry of Agriculture and Cooperation 
for implementation of programmes like this is the same for all the 
Ministries. I am not making any claim herc that we have some 
system which is quite different from others. By natur~ of things it 
cannot be, and the system as is laid down is the national system. 
I do not think I can make any comment. on this system telling that 
in a federal system what should be the controls. 

The other aspect is that this is a programme that is being imple-
mented through a movement. There are a number of questions 
raised even in this document that there are certain restrictive 
measures and Ute question was posed as to what are these restrictive 
measures. We have given reply to that. I would submit that what we 
try to do in such cases is, where a programme is implemented 
through a voluntary movement of the people, we try to establish a 
balance between the democratic principle of autonomous manage-
ment and the welfare of the weaker sections and see that no parti-
cular section of the society dominates that movement. That is our 
role. I do not think we have any right to give any directive. The 
other thin2 is that when it comes to the question of release of 
certain financial assistance, we do lay down guidelines and the 
eli~ble criteria with a view to achieve the policy objective. Beyond 
that, to say that we have a certain concrete control over the State 
apparatus would be, I think goinJ! beyond the scope of the system 
laid down in the federal structure." 

1.11 The Committee note tlaat "Cooperative Sodefles" is • State .... 
jed ... die State GoYenunenfJ have exe1asive IefclsllldTe ...neadlft 
JarlsdldlOil over c:oopenttn Societies. Each State has Its own CoopenIve 
Socleties Ad IUlCI lIdnabdstr8t1ve _ up for IIdmlallferllll tile Ad "'r die 



4 

Registrar of Cooperatbe Societies. The poJky aod programme pideUaes 
etc. l'eIardiDa cooperatives are dra",. up by the State Govermnent for Imple-
mentation by the cooperative societies. The Committee also DOte tbat there 
is no Department of Cooperation at the Centre now. There is. Department 
of Apic:Dltare and Cooperation. The legislative aad executive respoasibili-
ties ID respect of Multi-Uuit Cooperative S,K:ietie!l vest in it. Ile6ldc!I, Coope-
ration in AKric:ulture sector, agrkultural credit and indebtedness ad general 
polley in the field of Cooperation and coordination of cooperative activities 
ia all sectors are the two main functions of the Department ofAxricuiture 
and Cooperation. 1bis is the nodal department for the cooperatfve move-
ment in the country and functions as a catalyst and provides policy guide-
lines to the State Governments and coordinates with the finucial Institutions 
and other public sector oraanisations. 

As the membem of Scbeduled Castes and Scbeduled Tribes do not auto-
matically secure the full benefits from the cooperative movement., the Com-
mittee feel tbat tbere should be a special orientation of the movement in their 
favour iD all the States. As it is the primary respoRSibillty of the Central 
Government to safeguard the interests of Schedofed Castes and Scheduled 
Tribes, tbe Committee recommend that in every State a high level Commit-
tee under the Chairmanship of tbe Chief Minister sbould be constituted 
which should watch the implementation of cooperative programmes in all 
the fields. 

I.U The Committee need hardly stress that the economic develop-
ment of Schednled Castes and Scbeduled Tribes is a common objective of 
.u the State Governments as weD lIS of the Central Goverament. With 
this end in view, the Scheduled Caste/Scheduled Tribe MLAs and MPs in 
each State should be associated with the birch level Committee in the State. 
This hitch level Committee should eDSure that the cooperative policy at the 
State level is enunciated in such a manner that the beaefits of cooperation 
also reach these backward communities. 

1.13 Department of Agriculture and Cooperation which is the nodal 
Department at tbe centre should keep close liaison with the hip level Com-
mittee in each State with a view to watcb the progrellS of cooperative move-
ment in the country. Prohlems which may affect more than. one State in 
the Held of cooperation can be sorted out by this lIodai department at the 
centre hy mutual discussion with the concerned State. 



B. -MEMBERSHIP & ~RVATlONIN BOARD OF MANAGEMENT 

(a) Membership of SCMduled CQStes/Sc~duled Tribes 

2.1 As regards mombenhip of Scbeduled Castes and Schcrduled Tribes 
in . the existing cooperative and their perceat.age to total mombership, it 
has been stated in a note furnished to the Committee that the Reserve 
Bank of India has been publishing statistics about the Cooperative Move· 
ment in India. This work has now been taken over by the newly set·up 
National Bank for Agricultural and Rural Development (NABARD). 
Earlier. information regarding t,be membership <f the Scheduled Castes 
and Scheduled Tribes in Cooperatives was not being compiled by the 
Reserve Bank of India separately. Information about the membership of, 
Scheduled Castes and Scheduled Tribes has been collected and published 
by the Reserve Bank si.ce 1973-74 in respect of Primary Agricultural 
Credit Societies. In respect of Dairy Cooperatives !lIld Industrial Co-
operatives, other than weavers' Cooperatives, such information has been 
published from 1976-77. The published figures in respect of Scheduled 
Castes and Scheduled Tribes separately are available upto 1978-79; 
Figures for Primary Agricultural Credit Societies including LAMPS are 
available upto the year 1981-82 for Scheduled Castes and Scheduled 
Tribes, together. 

2.2 The membershi~ of Scheduled Castes and Scheduled. Tribes in 
Primary Agricultural Credit Societies since 1973·74 to 1981-82 is stated 
to be as under :-

-_._--_.-._---- ---
Year Total 

Member· 
ship 

Member. Member. 
ship of ship of 

Scheduled Scheduled 
Castes Tribes 

Total 
Member. 

ship 
SCfST 

(In lakhs) 

Pe.rcen. Percen. Percen· 
tase lage ta&e 

of SC to of ST to ofSC & 
Total Total ST 10 Total 
--.. -~-----.---.-

1973.74 . 
1974-75 . 

1975.76 
1976·77 
1977·78 
1978.79 
1979·80 
1980-81 
1981.82 . 

349'6 
364,4 

,39S ·2 
448'3 
478'6 
S2S'7 
~48'4 

575 .\ 
607·\ 

• 
22·4 
36·4 
46·4 
60'4 
65'4 
71 '0 
N.A. 
N.A. 
N.A. 

-19 '1 
26·3 
30·8 
34·4 
36·2 
39·8 
N.A. 
NA 
N.A. 

• 
41 ·5 6·4 5'S 

62'7 10·0 7·2 
77'2 11 ·7 7·8 
94·8 13 'S 7·7 

101 ·6 13 ·7 7'6 
'110 ·8 13 ·6 1·6 
120'9 N.A .. N.A. 
123 ·3 N.A. N.A. 
129·3 N.A. N.A. 

-This does not include information on SC/ST membership from S Slales. 
5 

" ·9 
17·2 
19'2 
21 '2 
21 ·3 
21 ·2 
22·0 
21 ·4 
21·J 
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2.3 The membenbip data relating 10 Primal)' A,grtcultural Credit 
'Societies indicates that:-

(i) The mem~sbip of Scheduled Castes and Scheduled Tribes 
had increased from 41.50 lakbs in 1~73-74 to 129.3 laths in 
1981-82; 

(ii) AI a percentage of total membership, Scheduled Caste and 
Scheduled Tribe account for 21.3% in 1981-82 as against 
11.9% in 1973-74; 

(iii) The percentage of Scheduled Caste membership to total 
membership had increased from 6.4% in 1973-74 to 13.6% in 
1978-79; 

(iv) The percentage of Scheduled Tribe membership to total had 
increased from 5.5% in 1973-74 to 7.6% in 1978-79; 

(v) The growth rate of membership of Scheduled Caste/Scheduled 
Tribe during the period 1974-75 to 1981-82 was of the order 
of 106% as against the increase in the overall membership 
of 66.6%. 

2.4 The Committee have been further informed that Large sized Multi 
Purpose Societies called 'LAMPS' have been organised in pursuance rl. 
the recommendations made by the Study Team on Cooperative Structure 
in Tribal Development Agency Projects, appointed by the Ministry of Agri-
culture which submitted its report in 1973. These LAMPS are being organi~ 
ed in areas where there i~ concentration of Scheduled Tri~ population. At 
the end of 1978-79, there were 2098 LAMPS in the cowrtry with a total 
membership of 22 lakhs. Of these, 2.2 lakhs or 10% were accounted 
for by Scheduled Caste members and 13.9 lakhs or nearly 63.2% were 
accounted for by Scheduled Tribes. 

2.S The membership of Scheduled Castes and Scheduled Tribes in 
Dairy Cooperatives and Industrial Cooperatives other than Weavers from 
1976-77 to 1978-79 is stated to be as under: 
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2.6 It will be acen that in respect of Industrial Cooperatives, out of 
.a total membership of 12.16 laths in 1978-79, 2.16 lakhs or 17.7% w~ 
.accounted for the Scheduled Castes and Scheduled Tribes as against only 
about 8.S% in 1976-77. As regards Dairy Coope1'lltives, the member-
ship Scheduled Caste! had increased from 99,000 in 1976-77 to 3.02 
lakbs in 1978-79. The membership of Scheduled Tribes in these Co-
·operatives bad increased from 42,000 in 1976-77 to 94,000 in 1978-79. 
The percentage of Scheduled Caste members bas thus increased from 
4.5% in 1976-77 to 10.6% in 1978-79 and of Scheduled Tribes from 
1.9% to 3.3% during the same period. It may be observed from the 

.above that due to greater attention being focussed on weaker sections in 

.cooperatives, the membership of Scheduled Castes and Scheduled Tribes 
in Cooperatives has registered considerable growth in recent years. 

2.7 The following statement regarding functioo.al cooperatives for the 
years 1976-77, 1977-78 and 1978-79 has been furnished in. a note to 
the Committee:-
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2.8 It has been stated that ·there are· very few primary societies orga-
nised oxdusively for Scheduled Castes. ~ey are. membe~ of primary 
societies orga.n.ised in their areas. The i.¢ormation recelV~ from the 
State Governments in reply to the questionnaire confirm this. Very 'few 
primary societies have been organised for Scheduled Castes. The infor-
mation. furnished by the State Governments is as follows :-
-_ .. _--' 
State Type of Society Number Member- Remarks 

ship 

Kamat&b Cotton-Silk Handloom Coops. 19 N.A. 
Hou~e Builtling Societies 187 N.A. Includes bot h 

SC/ST 
Societies. 

Kerala Harijan Societies 335 890 •. 

Punjab Handloom Weavers' Coops. 040 553 
Soap-making industrial Coops. 7 117 
Scheduled Caste Coops. 437 12961 
Leather Coops. 17 295 

Tripura Cobblers Coops. 7 N.A. 
Fisheries Coops. )09 N.A. 

Chandi,uh Housing Coops. 3 N.A. 
Dairy Coop~. 6 N.A. 

2.9 In a note furnished to the Committee it has been stated that 
there ia no scheme under which assistance is provided by the Central 
Government in the Ministry of Agriculture for enrolment of Scheduled 
Castes/Scheduled Tribes as members of cooperative societies. However, it 
has been observed from the State plan document that many of the State Gov-
ernments are providing assistance for enrolment of Scheduled Castes I 
Scheduled Tribes as members of cooperative societies. 

1.10 TIle Committee note that the Reserve Bank of India has beea 
pabUsIIiq statistics about the Cooperative Movement i. india. Informa-
dOD Uoat tile membership of Scheduled Castes and Scheduled Tribes has 
been coDeded and published by the ReServe Bank slace 1973-74 In respect 
of Priuuuy Agricaltunl Credit Societies. In respect of other cooperatives 
the fipres relating to Scheduled Castes and Scheduled Tribes are available 
oaly from 1976-77 to 1978·79. Figures for Primary Agrlcaltaral Societies 
Iocl.ding LAMPS are available upto 1981-81. This work of publishing 
ItatistIc:s aboat cooperative movement has IIOW been taken over by National 
BalIk for AgricuItare and Run! Deftlopment (NABARD). -

TIte CommIttee are concemed to note that no anifonn pmeedare has 
beea followed .. tile compilation of the statistic:s relating to cooperadve 
DIOYelllellt .. the country. The Committee .eed hardly' stress that main-
teunce f1I. sacil fipres alone can rneal the success of the cooperadve 
monlDe8t from yeu to year. TIte Committee, therefore, sa.est dlaf De-
, ... t 01 Aptcaltare and Cooperation should Issue 1.ltable pldel ... 
to the SCale Go ....... e.ts and Union Territory Adnalnlstntiolls for faml8h-
ilia data reiatllIl to cooperative IOCIetie8 10 a preserlhed profOl'lllL The 
~ .......... llIoaId he COI8pI'ebenslve 10 dud the " .... au .... 8 
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reIIItiq to tbe foadloDlae of the cooperatives can be obtained from alae 
SbIte Governments. The ColllJlllUee feel tbat In the a"nee of maUde· 
_ce of such statlstics, tile Central· Government cannot make a clahn .... t 
..,.ter .tteRtion is beiax focussed oa tbe Scheduled Castes/Scheduled 
Tribes and other weaker sections. 

2.11 The Committee find that wbatever data Is available has Dot been 
lUlalysed with a view to identify the areas wbere cooperative movement 

lilas not picked up to the desired extent. The Committee, therefore, re-
c8lllmend that there should be a monttoring cell in the Department of Alii-
culture and Cooperation which should m!lke an in-depth study of the .lata 
fiJrnfshed by State Governments i'elatin~ to the faRctioning of cooperath'es. 

2.12 As welfare of Seheduled Castes and Scheduled Tribes is the main 
r~sponsibility of -die Central Government, Department of Agriculture and 
Cooperation shOUld issue suitable guidelines to the States/Union Territory 
Administrations witb a view to achieve greater participation of Scheduled 
Castes and Scheduled Tribes in the Cooperative movement of the country. 
Tbe Committee feel that the Central Government must ensure that an tbe 
S~te Governments and Union Territory Administrations make concerted 
etlOrts to bring Scheduled Castes and Scheduled Tribes within the coopera-
m. ,fold. In' muth ittrPt' numbers. " 

2.13 The Committee are distressed to note that the pereentaae or 
ScheduJed~astes and SeWuled Tribes in the total m,mbersblpof primary 
agricultural credit societies is not equal to their percentage in tbe total popa-
J4tion of the country • The Committee would lI"e to point, out th" the 
objectire of the cooperative movemeut is tosafe~uard the weaker Sfttlons 
from the usurious ra~ of interests c~ed by the moncy-lendel1s and die 
..wultu~sts belouging ,to Scheduled Castes and Scheduled Tribesrom11-
ta'e ,. rulnerable. taqet for tllem. The CommiUee are of the view that the 
state. ,GoverBments/U~ion Territory Admiaistraions should be motivated 
to takenecessaQ' steps to increase the membership of Scheduled Castes! 
Se.eduled Trilles .and. o~r. weaker sections in Primary Agricultural Credit 
SOc~ties. In order, to achieve results each State Govemment should &x 
hirgets . smdtry to achieve them as per scltedule. The progress made in this 
regard should be reviewed by Ihe respedlve State Governmenl once In each year. 

. In the Committee's opiaion this is the ooly melhod by which increase 
lathe, intake of Scheduled Castes/Scheduled Tribes in Primary Agricul-
tural Societies can be· properly assessed. The stallstics received from the 
State Governments should clearly reflect &beinCre8se in the membemhip of 
Scheduled" Castes and Scllecluled Tribes in cooperative societies so I ... the 
~itorin£ F'U, 0( the Department of Aarlcultural and. Cooperation eea 
=e. a, comet ..".... ,about the Patrtic~pa~ of SeWaled C .. ~es and 
. ,~uled T~' in die, CQ9Perative Movement. 

2.14 '. The C~, N.ret t. point 'OUt thatlhere are very few Prj-
IHry 'Coopemtive~des organised exdusively for Scheduled Castes In 
tJae. States. ,The fact. tIaat lew Rch societies exist indlcate.Ii that no serkMls 
e"iorts hel'e bee. made by the State Governments to brln~ Scheduled Castes 
2-16 r SS/f:4 
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within the cooperative fold in larger numbers. In certain States like 
Punjab and Haryana there are no Schtduled Tribes and as sucb tile need, 
for settina up cooperatives exclusively for tbe benefit of Scheduled Castes 
is aU tbe more essential. The Committee tberefore recommend tbat State 
Governments should identify the areas of Scbeduled Ca.~te concentration in 
their respective States and prepare programmes for setting up cooperath'c 
societies of Scheduled Castes in \'arious fields. 

2.15 The Committee regret to note that there is no scheme under 
which assistance is provided by the Central Government in the !\finbtry 
of Agriculture for enrolment of Scheduled Castes and Scheduled Tribes as 
members of cooperative societies in tbe States. The Committee recom-
mend tbat the Ministry of Agriculture sbould introduce a scheme of provid-
ing central assistan.ce to the States for ~nrollblg Scheduled Castes ad Sche-
duled Tn'bes as members of the cooperatives. The CommiUee hope that 
this will act a~ a sure incentive to the States to proceed in the der,1red 
direction. 

(b) Safeguards and concessions to Members 

2.16 In reply to a question regarding the safeguards provided to the 
Scheduled Castes and Scheduled Tribe members in the cpoperative societies, 
tm Committee have been informed that a cooperative organisation is essen-
tially an organisation of the weak. The Government's emphasis has, there-
fore.becn that the benefits flowing' from cooperatives should accure, on a 
priority basis, to the weaker sections, which include Scheduled CarIb and 
Scheduled Tribes. This sought to be achieved through (a) open mem-
bership in cooperatives i.e. the Cooperative Acts of the States provide that 
membership of primary societies should be open to aU without any discri-
mination. 1bere is also a provision that a person. whose admission for 
membership is rejected by a cooperative, should have a right to appeal. The 
State Cooperative laws of Andhra Pradesh, Bihar, Haryana, Kamataka, 
Punjab, Rajasthan, U.P. and West Bengal have been amended to provide 
for automatic membership in PACS and persons who are duly qualified 
for admission as a member under the provisions of the Act, Rules and the 
Bye Jaws from the date of their making application for admission. The 
provision is intended primarily to ensure enrolment of Weaker Sedioos in-
c1udin~ persons belonginJ!; to Scheduled Caistes and Scheduled Tribes as 
member of Cooperative6. 

2·17 In the field of agricultural credit, cooperatives are expxted to 
give a ccrtain percentage of their lending to weaker sections. PreIIcntly 
40%0{ the agricultural credit is going to weaker sections and thh i<; C'Xpec-
t~d to go upto 50% by the end of the 6th Ptan. 

2.18 For Tribals, separate cooperatives, called Largesized Multipurpose 
Societies (LAMPS) arc organised. For persons belonging to Scheduled 
Cast·,:s, nO separate credit societies are nonnaUy organiscd because iUdI 
persons form part of the general population in a village. Separate crtfdit 
socictie!i for them may not be a vlablt proposition. However, adiVities 
lik~ dairies, DOultry, fisheries, nrc being organised on an increasing scale on 
cooperatiVe hasis so that the weaker sections who generallv undeTtlkfl such 
activities r.et the benefits from operations of these societieS. 
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2.19 Regarding the concessions available in the matter of 8l'ant of credit 
to Scheduled Castes and Scheduled Tribes by the cooperatives it has been 
stated in a note furnished to the Comm.ittee that great emphasis is being 
placed on flow of credit to the weaker sections in cooperatives, including 
Soheduled Castes and Scheduled Tribes. To facilitate this, certain con-
cessions are also given to these weaker sections in the matter of share 
capital linking, rate of interest, security norms, etc. These are briefly indica-
ted below: 

(i) Lower share linkillg 

The norms of share linking to borrowings is 5% for these weaker sec-
tiolls as against the normal 10% for all short-term credit. In the case of 
long-term_loans, the weaker sections are allowed to contribute to the share 
capital upto the requisite 5% of the.jr borrowings in 4 instalments-2% in 
the first year and 1 % each in the next three years. 

,(ii) Lower rate of illterest 

Cooperatives have been advised by NABARD to charge a lower rate of 
,interest in respect of loans. for weaker sections as cornpami to others. With 
effect from 1st April, 1983, Cooperatives have been advised to charge small 
farmers and ~ber weaker sections borrowing short-term agricultural loans 
upto Rs. 5,0Q9, a rate of interest not exceeding 11.5%. In the caser of 
medium term loans, the rate of interest for the small farmers and weaker 
section ... is -to ~ 10.25 %. . For long-term investment, agricultural coopera-
;fives have beeq advised to charge these categories of persons 0.75% to 
1 % less than ~s. Besides, some of the State Cooperative Banks namely 
Gujarat, Maharuhtra, Rajasthan, Madhya Pradesh, Kamataka have intro-
duced on a voluntary basis, schemes for differential rate of interest to small 
fanners/weaker ~ons under which such borrowers are provided loans at 
2% to 4% lower t~an the normal rate of interest. 

(iii) Security Norms 

NABARD has alsO r~comended liberal security norms in respect of 
Gort-term.' agricultural loans to the tenant cultivators, oral lessees and ag;ri-
cultural .Iabourers. Un.r the crop loan system, &bort term agricultural 
loans are secured by ch""ge on land or cbar~ on standing crops or by 
surety of one or two mombers of the society. However, in the case of 
weaker section borrowers who do not own land and have no recorded 
right in the land culti~ by them such as oral lessees and share crop-
pers, the borrowers are asked to produce solvent surety of one or two 
members who are owners of land/registered tenants. Those who can pro-
vide collateral security in the fonn of gold, silver ornaments need not pro-
vide such sureties. Where borrower'S are able to furnish ttbe above secu-
rity, cooperativesbave been advised to advance short-term production 
loans to 'diem only in kind, provided the value of aU inputs doe& not 
eoxceec:i Its. 500 per individual borrower. Similarly, tangible geCUI'ity is 
not insisted upon in the case of mediuw.-term loans to weaker sectiODS for 
all actiVities. Cooperatlve banks have been advised to issue such 10005 to 
t~ese borrowers upro the coat of an economic unit on surety basis. ~ .. 
rlty of mortgage of land ~ general1y insisted upon in the case of long-1crm 
loans advanced by LDBs to those who have lands to mortgage. H0v.:-
e\cr, where the value Of fand is not enough to covrr the loan, the defiCIt 
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in security could be covered by Government guarantee in the case Of. 
small farmers. 

(iv) Medium rerm conversion kfIn-relaxation norms 

While converting the dues under short-term agricultural loans into 
.wn-tepn conversion loans in the event C?f natural cal~ties, ~e pay-
ment of interest accrued on short-term agncultural loans 1S not msIsted 
upon in the case of small borrowers the gross value of whose produce 
docs not exceed Rs. 5,000/- as a pre-requisite for conversions. 

(v) Fresh finance to non-wilful defaulters 

Cooperatives have also been advised to provide fresh finance to non-
wilful defaulter small farmers, wbose defaults on account of circumstanCes 
beyond their control do not exceed 10 per cent of their eligibility. 

(vi) A dditiollal concessional finance 10 banks 

The Cocoperative banks are given the benefit of access to NABARD's 
concessional finance to the full extent of their advances to_small fnrmers/ 
~ker sections, under the scheme of linking borrowinJ!;s from NABARD 
wjth deposit mobilisation by' them. 

(vii) Earnwrking of funds for weak1er sections 

Weaker sections acco~t for 40% of the total loans given by the 
primary agricultural credit societies wbich is to be stepped up to 50% by 
the ,end of the 6th Plan. At present, the Central Cooperative Banks are 
required to ensure that not less than 20% of their short-term agricultural 
loan to, P ACs are issued to weaker sections. The banks are preclooed 
from making further drawals on credit limits sanctioned by NABARO in 
excess of 70% of the limits unles sthe requisite level of advances to small 
farmers and others have been achieved by them. 

2.20 In view of the various measures taken for increasing flow of 
credit to weaker section, the loans given to Scheduled Castes, and Schedul~ 
cd Tribesmembets had increased from Rs. 58, crores in 1974~'75 'to 
177 .32 crorcs in 1979-80, an increase of 205.2%. DUring the same 
period tho total loans issued by these cooperatives increased from 
Rs. 900.8 crores to Rs. 1628.67 crores, an increase of only about 80%, 

2.21 The following information has been received from 'the' State 
Governments mentioned below regarding the concessions given to Sche-
duled Castes and Scheduled Tribes in the matter of grant of credit :.-:. . , 

(i) Guiarat : ,In Gujarat, agricultural finance isptovided 'at 2% 
twJ.ow the bank ra~ lothe small and marginal farmers and ACneraHy, 
Sdleduled Caste and Scheduled Tribe members are covered under the 
small and marginal farmers. 

, (ii) Haryana : A provision has been incorporated ill the State ,C0ope.-
rative Societios Act to the effect that atJeast a third of the total au10DDt 
of loan to be sanctioned by credit and ~rvice societie" farmers,servioe 
societies or primary land development bank in a year shall be sanctioned 
to members of weaker sections, if they apply for grant of loan. 
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(iii) Himachal Prade$h : A scheme for the advancement of short and 
medium term loans to Scheduled Castes and Scheduled Tribes on conoes-
sional rate of interest has been formulated on the pattern of DTR Schr.me .. 
The amount of subsidy given was Rs. 8.55 lakhs to Scheduled Castes and 
Rs. 0.90 lakh to Scheduled Tribes during the years 1980-81, 1981-82 and 
1982-83. 

(iv) Karnataka: The following facilities are provided: 
(a) Grant-in-aid to enrol Scheduled· Castes and Scheduled Tribes 

as members; 

(b) loan towards additional shiue capital contribution; 
(c) interest subsidy on Short Term Loans advanced to Scheduled 

Castes; 
(d) Subsidy on loan advanced by Urban Cooperative Bank; and 
(e) Additional subsidy on medium term and long term lonns 

sanctioned under IRDP to Scheduled Castes. 

(v) Kerala : The State Government is implementin~ a scheme for the 
payment of share capital grant to Harijan/Oirijan/Primary Agricultural 
Credit Societies for enrolling new members belonging to Scheduled Castes! 
Scheduled Tribes. In terms of another scheme, the entire amount of 
interest on loans outstanding on 31-3-83 against Harijan/Girijan members 
was written off. The Govelllment have accorded sanction to continue the 
scheme for par.ment of cent per cent interest subsidy on all types cif loans 
issued to Hanjan/Girijan members. 

(vi) Uttar Pradesh: 1 % rebate is given to Scheduled Caste/Sche-
duled Tribe members (in loaning). Interest free loan for the purchase of 
shares is provided to the Scheduled Castes and Scheduled Tribes. 

(vii) West Bengal: Scheduled Castes and Scheduled Tribes memb';rs 
having amiual income of not exceeding Rs. 3,500/- are given production 
finance from c~atives at a concessional rate of 4% per annum. If the 
Scheduled Caste jScheduled Tribe members belong to the category of share 
cropper, 50% of finance is given as subsidy and 20% as margin ml;K,ley 
free of 'interest under special component plan and tribal subsidy plan. 

(viii) Pondicherry: Agricultural credit societies and leather coopera-
tive ~ravide share capital loan free of interest r~pay~ble in S years: Under 
housmg scheme, 50% subsidy and 50% loan IS gtven to cycle nckshaw 
worker. leather workers, etc. who belong to Scheduled Castes. 

(ix) Madhya Pradesh: Weaker sections. Scheduled Castes and ~tu:
duled Tribes· holding land upto S acres ( irrigated) ,and 10 acres (unll'tJ-
~ated) are 'provided agricultural S.T., M.T. and L.T. loans at tbecxm-
Clessional rate rf interest at. 4% per annum. 

2.22 When asked to comment on the current policy of the natio~li;~ 
banks of allowing Differential Rate of Interest. coDces~ion only ~. UldlVl-
dual basis and not if they forma group or cooperative, the MlDtstry· of 
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Agri..::ulture (Department of Agriculture and Cooperation) have. in a nole 
furnj~:hed to the Committee, stated as follows : 

"Regarding advance of public sector banks under the differential 
rate of interest scheme to Scheduled Castes/Tribe, the Ministry 01 
Finance have indicated the following position : 

For Scheduled Castes/Tribes 

For 

J' 

Banks may given loans to members of Scheduled Castes/Tribes 
through State Corporations set up for their welfare. The Corpo-
rations are expected to formulate specific and commercially viable' 
schemes for the individual members. The establishment and other 
costs are borne by Corporations/State Governments. It will be 
responsibility of Corporations to repay loans on due dates, irres-
pective of the state of recovery from beneficiaries. and also to 
ensure that the funds are utilised for the purpose for which they 
have been given. Repayment of loans is to be guaranteed by State 
Government. 

Tribals 

Banks may provide loans through Cooperative Societies/large-
sized Multipurpose Societies organised specifically for the benefit 
of tribals in areas identified by Government on the same terms and 
conditions applicable to Corporations for welfare of Scheduled 
Castes JTribes. 

2. It may be observed from the above that LAMPS which are orga.pise4~ 
specifically for Tribals could avail of assistance under the D.R.I. 
scheme subject to the conditions mentioned above. However, in the 
case of Scheduled Castes( assistance can be given by the banks 
throqgh the State Corporations specifically organised for the Sche-
duled Caste~. 

l.ll The CommiUee are glad to note that the State Cooperative IaftS 
of Andhra Pradesh, Bihar, Haryana, Karnataka, Punjab, Rajasthan, U.P. 
and West Bengal have been amended to provide for automatic membership 
in primary Agricultural Societies to all persons, who are duly qualified for 
admis!!;ion as a member from the date of their JDaking an applicatioa for 
admission. The Committee recommend that Departmellt of Agriculture 
and Cooperation should persuade the remaining State GovernQlents to fait 
in fine and amend their respective Cooperative Act to incorporate a similar 
provision in them. 

2.24 The CommiUee note that presently 40% of the agricultural 
credit disbursed through cooperatives goes to the weaker sections in the 
country. Government have stated that by the end of Sixth Five Year PI80 
50 % of the agriculture cooperative credit is expected to go to the weaker 
sections. The Committee recommend that, keeping in view the economic 
backwardness of Scheduled Castes and Scheduled Tribes, ISpecific shares of 
these communities ia the total agricultural cooperative credit should be ear-
IB8fked. The Committee feel that the share of Scheduled Castes ud Sche-
duled Tribes, in any case, should Ilot be less than their percentage in the 
total population of the concemed State. 

1.15 The Committee note that the States of Gujarat, Maharasbtra,. 
Rajasthan, Madhya Pradesh ~d KSmataka have Introduced on a voluntary. 
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bMh, schemes for differential rate of jnterest to small farmers/weaker sec-
tlODS uDder whidt sach borrowers are Rrovlded loans at 2 % to 4% lower 
tllaR the DOnna! rate of interest. The ConuniUee appreciate the cUlerea-
fial rate. of Interest scheme and strongly recommend that other States shOllIcl 
also consider the adoption of a slmOar scheme In the maitter of gnat of 
cooperative credit to Scheduled Castes and Scheduled TrIbes. The farther 
desire that NABARD should coaslder this scheme in depth and cOlDmead 
it to the States for further reduction ia the rate of interest on loans takell 
by Scheduled Castes and Scheduled TrIbes. 

The COllUbittee hope that while implementing this scheme, there is 
some bed income criteria for lud.inK If a person is or is not eligible to lCef 
loan at the coneessional rate of Interest. 

2.26 The Committee note that various State Governments give a nUM-
ber of concessions to Scheduled Castes and Scheduled Tribes in the nlatter 
of grant of cooperative credit. They consider the following facilities pro-
vided by Kamataka worth emulating by other States: 

(a) Grant-in-aid to enrol Scheduled Castes and Scheduled Tribes 
~ members 

( b) loan towards additional share capital contribution 

( c) interest subsidy on Short Term loans advanced to Scheduled 
Castes 

( e ) Additional !l8bsidy on mediam term and long term loans sanc-
tioned uader IRDP to Scheduled Castes. 

The. therefore, recommend that other State Governments should allo 
fall ill line and pronde the above facilities to Scheduled Caste/Tribe mem-
bellS of the cooperatives. 

(c) Board of Management 

, 2.27 Reg:lrding thl.! process of election to the Board of Directors of the 
cooperatives. the Committee were informed during evidence that the proYision 
in the by-laws of the society .is that there should he election every three 
years for the Board of Directors. In some States it has not been held for 
~ome time. Of course. they are trying to do it. Thc Chairman was not 
eJected by the GI~neral Body. The normal provision in the Cooperative Act 
and by-laws is thilt the General Body elected the Board of Directors and 
the Board of Dire.:tors from among themselves elect a Chairman. This is 
the normal procedure, 

2.28 Tn a note furnished to the Committee. it has been stated that in the 
context of large reliance placed on cooperatives for rural economic develop-
ment and the financial and other support extended bv the States to co-
operative sector. the Conference of Chief Ministers and Stllte Ministers of 
Cooperation held in Madras in 1968 considered certain aspects of internal 
management of cooperatives. The main objective of this being to ensure 
that the managoment of cooperative did not tend to be perpetually dominated 
by any one or a group of individualsbelon~jng to a particular section of 
~he community and that the benefits available throu#!'h cooperatives percolated 
,.n larger measure to weaker sections of the community. One of the measures 
rnter-alia suggestccl'by tbe conference was to have a certain number of seats 
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reserved for this class of membership on. the Boa.{d of Management of c0-
operative institutions. Such reservation would ensure a proper share of the 
benefits made availaWe by cooperatives to small and marginal farmers aud 
other weaker sections of the membersrup of societies. The rccoIUlDcndll-
lions of the Conference were communicated to the State Governments for 
implementation, vide let~er of 30th July, 1968: The pro~ess ma~e by tbe 
State Governments in this regard has been revlewed from Ume to time.· 

2.29 In pursuance of the reeommendatiODi of. the above mentioned 
Conference, the State Governments of Andhra Pradesh, Bihar, Gujarat, 
Haryana, Himachal Pradesh, Jammu & Kashmi.{, Orissa, Maharalihtra. 
Madhya Pradesh, Punjab, Rajasthan, Tami1 Nadu, Uttar Pradesh, West 
BCllgal and Delhi havc amcnded their cooperative legislation accordingly. 

2.30 According to Andhra Pradesh Cooperative Societies Act, on the 
committee of such society or class of societies, as may be notified by the 
Government, such number of seats, as may be specified by them. shall be 
reserved for the members of the weaker sections. In the case of primary 
agricultural cooperative credit societies, a Farmers Service Cooperative 
Society, Agricultural Development Bank, a marketing cooperative, a central 
cooperative bank etc. not less than one-half of the total number of seats shall 
be reserved for members of the weaker sections. In Bihar, two scats shall 
be reserved for such societies as the, State Government may notify, for 
.l\lembcrs belonging to Scheduled Castes and S~heduled Tribes and three scats 
for small or marginal farmers on the managing committees pi such societies 
or class of sm:ietics as the State Government may determine. According to 
Gujarat Cooperative Societies Act, ,two seats shall be reserved, one for persons 
belonging to Scheduled Ca$tes owdScheduled Tribes and Que for persons 
who are small farmers and marginal on -the· managing committee of a co-
operative society. Likewise, in Htiryana, in certain societies 1/3rd of the 
members of the managing committee shall belong to weaker sections· of 
whom at least one such member shall belong to Scheduled Castes. The 
reservation of one scat for members belonging to Scheduled Castes and 
another scat for Scheduled Tribes is provided for in the Himachal Pradesh 
Cooperative Societies Act. In Jammu & Kashmir, two seats are reserved 
for m~bers belonging to Scheduled Castes and oth~r backward classes. ,In 
the case of Maharashtra. two seats shall be reserved, one for member belona-
ing to Scheduled Castes or Scheduled Tribes or vimukta jattis and oni!iYc 
weaker sections of the members. 

2.31 As a general rule, 3 seats on the committee of a cooperative soc~y 
in Madhya Pradesh are kept reserved one each for members bclongi~ .to 
Scheduled Castes, Scheduled Tribe and economically weaker sections. In a 
resource society, where not. less than half of the total number of members 
belOllg to Scheduled Castes, Scheduled Tribes and economically weaker 
scc:tions, not less than half of the total number of seats of the colDlDitee 
shall be reserved for members belonging to these categories. However in 
a resource society operating in Scheduled Area, not less than 2/3rd of 'the 
total number of seats of members on ~he committee shall be reserved for 
members belonging to Sched~ Tribes. If in a resource society its·byb-
laws provide for the office of the President /Chairman and Vioe.PresideDt/ 
Vice-Chairman, one of the said offices shall be held by a member belonging 
to Scheduled Castes or Scheduled Tribes or economically weaker sectionain 
accordance with the rules made by the State Government in this behalf. In 
the C86C of a resource society operating in a Scheduled Area; the President! 
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Chairman shall be elected from amongstimembers belonging to the Scheduled 
Tribes .. ' . 

2.32 In the case of primary agricultural societies and service cooperative 
societies, atleast one-third of the members of the committee of a cooperative 
society, shall be persons owning less than 3 standard acres of land or persons 
who are landless cultivators in Orissa. In the case of farmers service co-
operative societies and large-sized multi-purpose cooperative societies atleast 
2/3rd of·the members of the committee shall be small farmers and members 
belonging to Scheduled Tribes. 

2.33 In Punjab, two scats are reserved on the committee of society, one 
for persons belonging to Scheduled Castes or Scheduled Tribes or backward 
classes. In Rajasthan. in ccrtain categories of societies such as village service 
societies and FSS, primary lanq development banks etc. atleast 1/ 3rd of 
the members of the committee shaH· belong to weaker sections. In accord-
ance with the Tamil Nadu Cooperative Societies Act. seats for Scheduled 
Castes and ~heduled Tribes on the committee of management of central 
cooperative banks and land development banks vary from 1-2 seats. In 
U.P. seats are reserved on the Committee of cooperative societies for weaker 
sections including the members belonging to Sche.Julcd Castes jScheduled 
Tribes. The number varies from 2 .. 3. According to West Bengal C0-
operative Societies Ac.t, the State Government, may, by notification provide 
for reservation of not more than I /4th of the seats on the committee of 
management of a cooperative society for such community, class or groups 
of persons which in the opinion of the State Government are socially, econo-
mically or educationally backward. In terms 'of section 31 of the Delhi 
Cooperative Societies Act, two seats shall be reserved, one for the member 
belonging to Scheduled Castes and one for economicallv weaker sectic:ms, 
on fhe managing committee of a cooperative society. In the case of prinwy 
agricultural credit society, the reservation shall not be less than one-half of 
th~ total strength of the committee. 

2.34 The State Cooperative Societies Acts also provide for coopt ion by 
the Registrar seats so reserved, if adequate number of persons do not get 
elected to the committee of management of a cooperativ~ _~ocie~~·. 

2.35 It was added during evidence in this regard as follows :-
"The basic guideline issued by the Central Government was as 

under :-
To thwart any attempt to keep the Board of Directors as a close 

preserve would have a salubrious effect and some unrepresented 
sections particularly weaker sections of the community ate 
brought into the Board, for example in every village society at 
least one seat may be reserved for members holding two acres 
so that in the Board such a stipulation could be made in the 
election rules and in the by-laws of the institutions and enfOrced 
by the ac:lm.in!strative machinery, that is the~tate machinery." 

This basic guideline was issued on the basis of the recommen~ati'JDB 
of the Chief Ministers Conference. We have been revlewmg 
the position from time to time and we have been advisin~ the 
State Government on this matter. 

'We have sent this' basic general guidelines to the State Government.·· . 
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2.36 During evidence the Committee were informed that the States Which· 
had not implemented the guidelines were Meghalaya, Nagaland. Maaipur' 
and Tripura. This was because in the Northr-Eastem Region, the Assam· 
State Cooper~ive Societies Act was also applicable to the other States. The· 
matter was being pursued with the concerned State Governments. 

2.37 It was further stated that the Central Government had recom- . 
mended to the State Governments that where 'it was essentially a tribal co-
operative, two-thirds of the Members of the Board of Management sbould . 
be from the tribals and the Chai.;man also should be a tribal. In only one' 
State,. sllch a provision was made either for the Chairman or Vice-Chainnan. 

The representative of the Department of Agriculture and Cooperation' 
assured the Committee that the matter would be followed up. 

2.38 The following details have been furnished to the Committee regard-
ing the number of cooperative societies which were under suspension and the . 
number of societies where elected management had been restored : 

S. Nl~~ or Ih: State/Union No. of Societies under No. of Cooperatives 
No. TerritOrY suspension at the end of where Management 

the year restored 

1976- 1977- 1978- 1976- 1977- J978-
77 78 79 77 78 79 _· ____ c_~, __ . _______ .. _. 

:! 3 4 5 6 7 8 

1. And'ua Pradllsh 98 67 102 11 46 J4 
2. A~sam 32 10 ' 
3. Ouj'!rat 291 337 387 74 68 61 
4 Haryana 188 242.1 24 100 128 
5. Himachal Pradesh . 10 19 19 5 5 (; 

6. Jammu & Kashmir n 86 J2 22 ' 
7. Kallliltaka 352 329 .327 256 122 83 
8. Kerala 47 17 5 41 45 8 
9, Madhya Pradesh 366 4398 2652 121 150 1770 

10. Maharashtra 752 795 905 211 221 271 
11 Ori~sa 528 S86 539 142 III 182 
12. Punjab 38 
13. Tnmil Nadu 536 569 441 8 48 218 
14. Tripura 12 13 12 1 1 
IS. Uttar Pradesh 3777 2387 224 22 1840 2228 
16. West Bengal . 53 65 85 8 14 55 
17, Arunachal Pradesh 24 
18. Chandigarh I 
19. Oadra & Nagar Haveli 2 4 5 2 
20. Ooa, Daman & Diu 13 9 3 2 
21. Pondicherry 8 4 2 I 
22 i Lakshadweep R 7 7 2 1 2 
23. Manipur 522 408 

Total 7020 12632 S890 999 3097 5102 
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2.40 Tbe Committee note tbat only 14 States and one Union Terri-
:.tory bave amended their cooperative leglJlation in pursuance of t~ recom-
mendations of the Conference of Chief Ministers held in 1968 to provide 
for reservation of seats for Scheduled Castes alld Scheduled Tribes ill die • 
Board of Management of the cooperative societies. The Committee n.-
.commend tbat otber State Governments should also amend their respective 
legislation accordingly in order to lsafeguard tbe interests of Scheduled 
Castes and Scheduled Tribes, especially in the States of Meghalaya, Naga-
land, Manipur and Tripura w.blch are predominantly inbabited by Scheduled 
Tribes. Tbe Committee recommend that in tbe National level Cooperative 
}'ederatiOlis, tbere should be reservations for Scbeduled Castes and Sche-
duled Tribes in their Board of Management. 

2.41 The Committee are surprised to note that a large number of co-
operative societies continued to be under supel1session without elected 
manaKement being restored for long. They therefore, reco~!!l-end that all 
the State Governments should be advised to take expeditious action in the 
matter of restoring elected management of societies as the prolonged su'!-
pension of democratic processes would adversely affect the interesls of 
Scheduled Caste, Scheduled Tribes and other weaker sections. 

2.42 The Committee feel that there should be a provision in the co-
operative legislation fixing a time-limit for supersession of cooperative 
society and it should be mandatory to restore the electe.d management 011 
the expiry of the period prescribed. 



C. COOPERATIVE EDUCATION 

(a) Education of the Members 

3.1 In a note furnished; to th¥ CCI'Illlllittee it has ~n stated that the 
N~tjonal Cooperative Union of India (NCUI) monitors Cooperative E,4u· 
catron of members, prospective members and office-bearers of cooperative . 
sOCieties in principles and practices of cooperation. The programme is 
irnj,fementedby the State Cooperative Union. In respect" pf pr~ly. Wi-
cutt~ral cooperatives, this programme is at. pr~ent be·ing iQljl!emented 
thrOUgh ,nearly 1000 petipatbt:ic educational instructors. Speidial educa· 
tional Pfogramm~s for women and youth are also conducted. Keeping in 
view the groWing n~s of diversification of cooperative sector, the Union 
has also sponsored educational projects for various sectors of the Ulove-
mt'111 namely industrial cooperatives; bandloom cooperatives; consumer 
cooperatives. The Union is also implementing special projects for the 
intensification of cooperative education in under-developed States; a speCial 
feature of which is integration of farm guidance activities with cooperative· 
cdu( alion. 

3.2 The National Cooperative Union of India can tra~ its origin back 
to 192'0 when the All India Cooperative Institutes' Association was formed 
under the. presidcntship of the celebrated cooperative leader, Shri Lallubhai 
Samald::l.s. About twenty years later, in 1949, the Indian Provincial Banks' 
A~socirtion, which had come· into being more or less at the same time, 
merged with the former thus resulting in the creation of the Indian Coopera-
tive Union. In 1951. its name was changed to All India Cooperative 
Union and, still later, in 1961 National Cooperative Union of India. 

3.3 The objectives of the Union arc wide-ranging and comprehensive. 
Its principal objective is "to promote and develop the cooperative move· 
ment in India to educate, guide and assist the people in their efforts to 
build liP and expand the cooperative sector; and to serve as an exponent of 
cooperative opinion in accordance with basic cooperative principles." The 
Union is the national apex and the spokesmap of the cooperative move· 
ment in the country. Training, education and publicity are among the 
jmportant functions of the National Cooperative. Union of India. 

3.4 The Union has the character of a National Confederation of coop-
eratives of India and its membership is open to all national and state level 
cooperative organisations as well as multi·state cooperatives. As on 30th 
June., 1982 the membership of the Union consisted of 14 national leve,l 
cQ<?perative organisations and 121 state cooperative Institutions and 4 multi-
unit cooperative societies. 

3.5 In reply to \ question regarding details of Cooperative education 
imparted to Scheduled Caste,· and Scheduled Tore members, the Ministry 
of Agriculture (Departmerit of Agriculture and Cooperation) have stated in 
a .JlOtc that Cooperative education is important for promoting enlightened 
membership and informed leldership. Tbe member education programme' 
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is conducted by the State Cooperative Unions. Peripatetic instructors 
conduct training camps for members and prospective members' of c(lOpCl'a-
lives and also for office-bearers of cooperatives. 

3.6 The NationaJ. Cooperative Union is also implementing an. inten-
sive member education programme· in 15 projects in 9 States. Of these, 
two projec~One each in Orissa and Rajasthan-<:over three triOOl deve-
lopment blocks each. In the Orissa project in Keonjhar, a total of 39,284 
persons covering 3 LAMPS were trained during the period 1978 ttl 1983. 
In the Udaipur project in Rajasthan, 23,857 persons in three triba.l blocks 
having 24 cooperatives were covered from the period 1976-77 to 1982-83. 
Similarly, in another project of NCUI in Ranchi in Bihar, 13,000 persons 

·were trained covefmg 5 LAMPS during the period 1976-77 to 1982~83. 

3.7 Regarding the member education programmes implemented by the 
various . State Cooperative Unions/Union Territory Adminjstration~, infor-
mation has been received from the following States : 

Name of the State Total SC/ST SCt STs PercentllJe 
mem~s trained trained trained ofSCs/ST~ 
trained trained t<' 

the total 
members -----------

Karnatllka 
1980-81 40,019 3,663 9 '1!i 
19tn~"82 44,206 3,318 7 ·51 
1982-83 49,842 4,299 8'6~ 

.Kera/D 
1980-81 N.A. 560-
1981-82 N.A. 646-
1982-83 N.A. 1,198-

Madhya Pradesh 

a 980-81 65,066 I 13,903 21 .371 ~;;agc 
t981-82 ~8,040 110,401 ] 7 ·92 J isonty, 
1982-83 62,780 22,639 36'06 fOl" 

STs. 
Punjob 

1978-7'} 20,379 \1,019 5'00 
1979-80 20,609 1,443 7'00 
1911().81 18,490 1,480 JH)() 
1981-112 14.256 1.282 R'99 
1982-83 11,040 7,102 64·33 

Belhi 
1978-79 804 54 6·n 
1979-80 90S 65 7 -I g 
1980-81 822 87 10'5R 
1981-82 789 112 14·20 
1982-83 [1,183 ) 13 9 'S5 ._------

-Sp:cial courses wcro· held in Kerala for HarijansfGirijan m.;mbers. 
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3.8 In reply to a. question on Cooperative Education during evidence 
the Committee were informed that employees of the State coopel"l!tive 
unions were running the educational proj.,rtamme. The Instructors team went 
round the villages and educated the respective members and the existing 
managing Committee members of the cooperative societies. About the 
number of Scheduled Castes and Scheduled Tribe·s trained in different 
Statell, the Committee were infortllOd ,Lo; follows :-

" ... Unfortunately, we do not have information for S~!Jcduied 
Caste and Schcdul~d Tribe ~eparately. The estimatOO. figure 
which we have got from the State Cooperatives Union : ~ about 
15 lakh per year. . ." 

3.9 In this connection the representative of the Department or Agri-
culture and Cooperation stated : 

"We will re-emphasise the point made by you that trai:Ung ~ 
Scheduled Caste and Scheduled Tribe must receive weater 
attention at least in proportion to their membership, if not 
higher." 

3.10 Asked whether the effect of the educational progranu~ had 
heen periodically assessed, the representative of the Ministry of Agriculture 
(Department of Agriculture and Cooperation) replied during evidence that 
there was certainly a need for it and they had set up a monitorin~ and 
.evaluation Committee recently. It was further stated : 

"The programmes have already been evaluated by the team which 
has only one member from NCOC and two· repre~ntatives of 
the Government of India. They have categorically stated that 
the6e projects have dooo a very useful work and they should 
be expanded. The Government has appointed a compreben-
sive evaluation team; and probably recommendations of the 
earlier team will be taken up along with the recommendations 
of this comprehensive team for the prOgrlltll!lb:S which have 
been implemented by the State Unions. We have issued de-
tailed guidelines for the evaluation; Md one State has already 
. completed this evaluation: and the result is that in those socie-
ties where education programme has been comple~, th:: 
membership, the share capital have definitely increased at a 
much faster ra.te than in the societies which are not covered 
by it. There is one Educational Instructor who has beeni al-
lotted a cCTtain area· He makes a pre-study of these societies; 
he is tlrying to find out how they arc working, what is the audi{ 
report. what is the, inspection rl!port, etc. On Ihl! hasis of 
bis pre-study, he will desijZn a sort of curriculum hI' that 
society. He wiJI request the society to convene a dass and 
then he will try to clarify doubts of the mcmb..:rs. He 
impresses upon the members that they arc co-owner' '.; these 
societies and their faith is Iinkcd with them." 

3.11 The Committee are toncemed to note that the Minis'r) 01 Awi-
c~tare Departmeot of ~re and Cooperadou do not han informa-
he1ioa about the nomber of Scheduled Castes and Sclleduled Tribes mem-

rs of Cooperative societies· ",110 ave been imparted cooperative edlK8-
'6on ia various States/Union Territories. They "oDld Iflee to sfres.<; that 
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u.less such statistlcal data relatiag to tbe members of weaker seetioos are' 
properly maintained, there could be DO elective plaDning for tlleir ~ca. 
dOll. The Committee recommend tbat statistical data about the D .... er 
of Scheduled Caste and Scheduled Tribe members of Cooperative llOC~ties 
who have been imparted Cooperative education in each State should be· 
.... tained separately in order to facilitate effective plaming for tbeu. edu· 
cation and to evalulde the impact of Cooperative education on the function·· 
iot: of the societies. The Committee need hardly stress that the i5UCCe5li of 
a Cooperative depends opon the capacity of its members and oftiee·bearers 
to understand the basic p .. inclples of Cooperation and put them into ,rae:-
tke tffectively. It is throu~h Cooperative education alone that the members 
of the weaker sections can be made to appreciate rnUy their rixhts and to 
ohtain henefits from Cooperatives to which they are entitled. 

3.12 The Committee note that even in the few States for which data 
relatina to training impared under cooperative education programme is avail· 
able, the prcentaRe of Scheduled Caste and Scheduled Tribe members traia-
ed· in 'relation to the total number of members trained is not impressive. 
11ae representative of Department of Agriculture and Cooperation had 
admitted during evidence that training to Scheduled Castes and Scheduled 
Tribes must receive greater attention at least in proportion to their member. 
sIIIp jf not higher. The Committee . trust Government wiD addpt a 
Jiitthc;doiOKY in Cooperative education whereby Scheduled Castes/Sdle'; 
diiled Tribe members would receive greater attention p8,lticularly In sttiles! 
(Jnlon Territories where they are in great majority. 

3.13 The eommittee note that the study made by Evaluation Team has 
re'ealec1 tbat in the sotie~s where cooperative education programme halo 
heen completed, the member8hip and the share capital have definildy in· 
creased atamacl. faster rate than in the societies which are Itot conrcd 
hyit. The Committee, therefore, recommend that the cooperative education 
progtamme ~hould be intensified in all States/Union Territories with spe-
dat focus on the Scheduled Castes and Scheduled Tribes. The Committee 
SUU~" that die number of Instructors should be increased and while alp· 
peiDCinR :.tbem thef.ctors like geographical area to be covered and difficult 
means of conimunicatlons in tribal area.'! should receive due considera· 
tion. In ord,cr to have sufficient appreciation of tbe tribal ec:onom Y Wid Its. 
problems, the Committee recommend that special effort shoold be made by 
the State Cooperative Union:; to recruit persOfts bel~ to S~iIedulur 
Tribes as instructors in ftibal areas. 

(h) TraHiing of Persollnel 

3.14 In reply to a 9uestion on the training of personnel it has been 
stated in a note that traming of cooperative employees, both institutional 
and departmental is one of the major tasks of the NeVI. This is ~ing 
d,jscharged through ~ts special standing committee known as National 
Council for Cooperative Training. This Council is constituted by the Union 
with approval of the Government of India and consists of representatives 
of various interests, viz. non-official coooerative learfer s. admi"nistrators of 
cooperative training programme and experts in the field of training pr0-
gramme and expetts in tbe field of training and management. 

3.15 The cooperative h'aining structure in .the country comprises three 
(iers. There are 85 cooperative training centres for junior category of co-
(.,;e~aive personnel and 17 cooperative tt"ainin~ colleges for catering to tile 
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ttainins requir~. d.. intermediate personnel. At" the apex level tB.ere 
is National JDStitUteof Cooperative Management at Poona for looking afer 
t he 'need· of 'senior potsoonel. The NatiOl!al Council for Cooperative Train-
ing administers the National Institute as well as the cooperative training colle,es. In respect of junior c:oop¢tatJive training ~entres, the role. of the. 
Coiincil is largely that of overall coordination and academic guidance. 

3·\6 In the recent past, a number of steps have been taken to enlarge 
and diversify the cooperative training programmes. The programmes con-
ducted at the colleges include foundation courses in cooperation and specia-
Ili!>cd diploma courses in cooperative banking, cooperative audit, marketing, 
consumer cooperative management and land development banking. Besides, 
shorHerm Orientation/functional courses in various sectors of coopcrntivc 
moverrient are also conducted. 

3.17 The cooperative training facilities provided by National Council 
for Coopcrmve Training of the Union are not confined to personnel from 
Indiu. Nearly 50 Afro-Asian countries also avail of these training fUl;ilitics 
every year under various international technical assistance programme. 

3.18 To build up functional efficiency of cooperative educators. the 
Union has set up National Centres for Cooperative Education. The Centre 
conducts courses for cooperative educational instructors and non-ollieial 
leaders of the cooperative movement. 

3.19 The Committ~ have been informed that the objective of Coupcr;l-
live Training in India is to equip the personnel engaged in cooperatives with 
necessary skills and knowledge and tllereby improve their operational efli-
ciency. Various training programmes conducted under the . auspices of 
National Council for Cooperative Training, through the Vaikunth Mehta 
National Institute of Cooperative Management. Pune and 17 Cooperative 
Traninig Colleges in different parts of the country arc designed not only to 
impart knowledge on operational aspects of the cooperatives but also to 
oneDlt the participants about their social obligations towurds the turge:t 
groups, especially the Scheduled Castes/Scheduled Tribes. 

3.20 In the syllabus of Higher Diploma in Cooperation (Regular) ,Uld 
Higher Diploma on Coopcra,tion (Condensed) there are speciul topics per-
taining to the role of cooperatives in the upliftment of weaker sections of the 
society. In Higher Diploma in Cooperation (Regull1r and condensed) 
topics on Labour Cooperatives & Consumer Societies, Forest Cooperutivc.. .... 
Poultry, Dairy Cooperatives, Fishery Cooperatives are covered. In each 
sectomi diploma course few topics are invariably related to the welfare (If 
the Scheduled Castes and Scheduled Tribes. Besides, Diploma Course in 
LAMPS (12 weeks) is organised on regular b.sis at Cooperative Training 
C'-Ollege, Bhubaneswar. 

3.21 A number of Short-term oricntatiQ,n programmes arc conducted 
at the National Institute and 17 Cooperative Tf'dining CoHegcs which als(: 
cater to the needs Of Scheduled Ca"tes/Tribcs. Short-term course for 
Dairy /Milk Cooperatives, Short-term Course for Fishery Cooperatives and 
Special Programme for LAMPS, "hort-term Courses on Fore.!>! Cooperatives. 
Special component plan, Labour and Labour Contracts Cooperatives, Gram 
Panchayat Level societies & shO(t-term Course for the Secretaries of Sche-
duled Caste/Tribe Cooperatives are also organised. 
3-16ISS/84 
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3.22 Reprding tradning imparted to pep:soonel ill Q)opa:ati'Ve8, it has· 
been stated m a note that the training insti~utions for junior personnel are 
under tbeconttol of State Governments/State Cooperative Unions. Inrepty 
to the questionn8.ire, information has been received trom. the States Of 
Oujarat, Haryana, ltimacbal Pradesh, Kamatab, Madhya Pradesh, Mop. 
Jaya, Najaland, Punjab, Tripura, Uttar Pradesh, West Bengal and the 
Union Territories of AneJaman &. Nicobar, Delhi and l.akbad,eep. This ~or· 
mation is given below :-

Unit 

(a) National 
Institute of 
Cooperative 
Management 
(Senior 

Personnel) 
(b) Training Colleses 

(for intermediate 
personnel) . 

(c) Training 
In~titutions 
(for junior 
persllnnel) 

1980-81 

Total SC/ST 

945 18 

7096 282 

6024 638 

1981·82 1982-83 

Total SC/ST Total SC/ST 

1073 IS 854 36 

7364 492 7942 387 

5030 1008 3214 432 

3.23 Tile Committee note that the percentage of Scheduled Caste jTribe 
cooperative per&onnel trained at ~rif)US levels in relation to tbe total num-
ber of personnel trained in some of the States for which details nre a,'ail· 
able, is not at all satisfactory. They desire that larger number of Scheduled 
Caste/Tribe cooperative personnel should be trained at all levels, as they 
are in a better po!:ition to appreciate the problems of the wp.aker sections 
and help in the better management of Cooperatives particularly of Sche-
duled Castes and Scheduled Tribes. 



D. ROLE OF NATIONAL COOPERATIVE DEVELOPMENT 
CORPORATION 

~J In a background notefumished to the ConlnUttee it has been stated 
that tbc Government of India bave set up at the national level, a StatutOry 
Corporation caBed the National Cooperative Development Corporation, on 
which are represented the Central Government, State Governments, and 
the National and State Levels Cooperative Federations. This Corporation 
is a promotional and financing institution for promoting programmes for 
processing, storAge and marketing of agricultural produce, foodstuffs, cer-
tain notified commodities and cooperatives for weaker sections in the agri-
cultuml sector, including tribal COOperatives. The Govt. of India's assis-
tance for this programme is routed through this Corporation which pro-
vides assistance to the cooperatives through the State Government or on 
the guarantee of the State Government. The Administration of NCDC 
Act is listed in the Allocation of Business for the Department of Agricul-
ture and Cooperation. 

4.2 The National Cooperative Development Corporation, under the 
administrative control of the Union Department of A~riculture and Coope-
ration, was established on 14th of March. ] 963. Tt is a successor organi-
sation to the erstwile National Cooperative Development and Warebous-
mg Board which was established on 1st September. 1<)56 in pursuance of 
the rc<;omrnendations of the Rural Credit Survey O)mmittce. Nct>c is 

. essentially a promotional and developmental organisation and is responsible 
for the country-wide pl8nnin~ and promot;n)! programmes through Co-
operatives for marketing, agro-processing, storage and supply of agricul-
tuml inouts to the farmers. Since "Cooperative Societies" is a State sub-
iect. NCDC has no supervisory or controlling power over the Cooperatives 
in the State: it 'assists the Cooperative Societies onlv throuRh the Statl:' 
Governments who have the Je,;sJative and executive iurisdiction over these 
~ics. The basic objective of the NCDC is to provide, at the national 
level, a forum for non-official· leadership, State and Central Government 
and Public Sector ftnaDcin~ and commercial orll'.llnisations and be the foeal 
point for the planning, initiating, developing and financing of a nation wide 
cOODel'8tive pro~mme for processing, marketing, ~orage, distribution of 
agricultural inputs etc. •. 

4.3 In the context of the recommendations of the Public Accounts 
Committee (1969-70), the Government of India had set uo an ~xpert 
committee in October, 1970 to review the working of the NCDC and to 
~xarninll .. whether there was need for the continuance of the Corporation: 
and U80 to SU22cst modifications. if any, in the scooe of its existing aellvl-
tie&. The Expert Coaunittee further reCommended that the NCOC's activi-
lies soo.lld embrace the entire field of a/Uicultuml cooperatives inc1udin~ 
Dairy. Poultry. Fishery etc. to enable the Corporation to play an effective 
Tole'in oromotin2 intej!l'llted aericu1tural coooerative development. The 
COlI1mittee further oh!;erved that Dairy. Poultry and Fishery are indeed 
imoorhnt activities which orovide income and employment opportunities 
to the wenker sections of the rural community and call for Jarge ('oopera-
tive Pmrlammes for these activities. 

29 
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4.4 IIi the light of the recommendations of the Expert Conunittee, the 
NCDC Act WIUi further amended in 1974 enLvging the scope of its func-
tions and widening its resource base. The activities of the NCDC bave 
lInder~ne significant diversification particularl:y since the beginning of thc 
Fifth Five Year Plan. The Corporation is now aidina in addition to its 
activities mentioned earlier, programmcs rcl,ilting to weaker sections of the 
society nanwly, Fishery, Poultry, Dairy, Trlbals, Scheduled Castes, Hand-
100m Weavers. etc. It is also financing cooperative consumer activities in 
rural areas. NCDC has been in the recent past recognised as a suitable on-
lending a~ncy by the World Bank and European Economic Community 
for rural development through. cooperatives. 

4.5 Upto 1982-83, NCDC has given a total assistance of Rs. 39.72 creres 
~o cooperatives for weaker sections--<::ooperatives for Fishery, Dairy, Tri-
haIs, Scheduled Castes, Handloom Weavers, etc., of this Rs. 21.59 crores or 
nearly 55% '.vas given during the first three ~ars of ~he Sixth Plan. 

4.6 For tribal Cooperatives NCDC has upto 31-3-83 provided a,s assist-
ance of Rs. 19.64 crores. The Tribal Cooperatives assisted by the NCDC 
include large sized agricultural multi-purpose societies (LAMPS) and Tribal 
Development Cooperative Corporations. This assistance, on more libecal 
terms, is primarily available for development of cooperative marketing, 
processing, storage and supply activities in the tribal areas. 

4.7 The Committee have been informed in a note that the total assis-
tance provided by NCDC! ~ cooperatively underdeveloped States upto 
31-3-1983 was Rs. 136.40 crores, which was 23.2% of the total assis-
tance provided by NCDC. Over 48% of this amount was provided by 
NCDC during the first three years of the Sixth Plan. The annual amount 
provided to tbe Slates increased from Rs. 9.72 crores in 1978-79 to 
Rs. 25.61 crores in 1981-82 and Rs. 22.98 crores in 1982-83. 

4.8 In reply to a question on the cooperatively under-dcveloped 
States, the representative of the Ministty of Agriculture stated 
durinJt evidence that the under-developed States were Assam, Bihar. 
Hlmachal Pradesh, Jammu and Kashmir, Marupur, Meghalaya, OrIa&t. 
Rajasthan, Tripura, West Bengal, Sikkim and Nagaland. 

'The under-developed Union Territories were Andaman andNicbbar 
Islands, Aruhachal Pradesh, Lakshadweep and Mizoram. 

4.9 When the Committee enquired about the steps beinJt takeD. to im-
prove the Cooperative movement in the under-developed States and Union 
Territories, the representative of the Ministry of Agriculture stated : 

"The Department of Agriculture and Cooperation, Government of 
India. has a role to play. In Central sphere, we have a lpooific 
scheme for he1pin~ these States. The niain problem in their c8ae 
it that the flow m credit is very low. The Cooperative institutions 
in those States at the district and State levels are not strcn~ened 
and, as a result, they are not in a position to avail of the full extent 
of the credit limit sanctioned by Re8eI'Ve Bank earlier. We have 
a planned provision from which we release assistance to th!)nt, 
They do not have that much funds with them. We give fund&." 
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, I: "The witness further added : 

';Recently we nwdifi.ed that Scheme and made it applicable to all 
the Central Cooperative Bank areas where the population of 
Scheduled Castes and Tribes is 20% or '.DOve. Even to some of 
the States which are not otherwise consi/Af.:red w.cak in cooperatives 
and where there is concentration of Sct~dllied Castes amI Tribes, 
we havt also extended the Scheme." 

4.10 When asked during evidence whether the Central Government 
hud specific prograJl11Iles for the Members in thl~ cooperatively under-
developed States, the representative of the Ministry of Agriculture stated 
that no scheme of the Central Government was individual-oriented. The 
Central Government helped the institutions e.g. State Cooperative Bank!> 
or District Cooperative Banks and cooperative societies. They did not 
have provision of advancing the money as loan direct to the members. 

4.11 In reply to t! .question regardin,l! the hclp rendered hy NCDC in 
Ofl!l1nising LAMPS in tribal areas, the Committee have been informed in 
a note that the NCDC Act was amended in 1974 to specifically providl' 
for assistance by NCDC to cooperatives dealin,g with collection, processinJ!. 
stora~ and e.\port of minor forest. produce. The Study Team appointed 
hy the Ministry of Agriculture on Cooperative Structure in Tribal Develop-
ment Agency Proiects recommended in 1973 the formation of LAMPS in 
TnOat arca~ which will undertake provision of credit, distribution of agri-
cultural inputs, distribution of consumer articles and also processing. 
stor~ and marketin~ of agricultural as well as minor forest produce. 
LAMPS are thus expected to provide a package of services to the tribals. 
These LAMPS are primary cooperatives and they are to be provided 
support at the higher level for credit activities by the cooperative banks, 
for marketing of agricultural prqc;luce and distribution of inputs by the 
cooperative marketing structure and for minor forest produce and copsumer 
activities by the State level Tribal Development Cooperative Federation/ 
Corporations. So far 2586 LAMPS and 420 PACs have been orr.anised 
in 19 States and 5 Union Territories. There are 9 State level Tribal Deve-
lopment Cooperative Federations. 

4.12 Organisation of LAMPS is the primary responsibility of the State 
Governments. NCDC's assistiuu:e is for institution building for servin~ the 
needs of tribals. NCDC's assistance is not beneficiary oriented in the sense 
of direct assistance to the individuals. A.ccordingly,NCDC provldes assis-
tance tbrOl.ldl the State Government to LAMPS and also to Tribal Deve-
lopmeat Cooperative Corporations/Federations for the following 
purposes :-

(i) Strengthening of the share capital for marketing activities; 

, (ii) 

(iii) 

(iv) 

provision of margin money to these cooperatives toeDable 
them to have access to bank credit for their working capital 
requirements. (The margin money is made available only to 
FcderatiOl1B) ; 

construction of goeIowns to facilitate distribution of inputs. dis-
tribution of consumer articles and storage of IlgricuJtural and 
~inor forest pIOduco; 

purchase of traDsport vehicles; 



(v) establishment· of processing units b" agricultural and . ...mor 
forest produce; 

(vi) maintenance of technical and promotio'haI celliI at the,level of 
State level Tribal Federations for promoting the programmes of 
LAMPS and 

(vii) mobile shops for distribution of consumer go()ds. 

4.13 Upto 31-3-1983, NCDC bas sanctioned the foHowing assis~cc 
for Tribal cooperatives for various purposes 

(i) Margin money 
(ii) Shu.; capital a~si~tance . 
(iii) GodcJwn1 (1146 rural godowns and 283 marketing godowns) 
(iv) Vehicles (including mohile shops-IS7) 
(v) Processing units (114) . 

(vi) DIstribution of consum:r articles 
(vii) Tec~'licli ant P"O"ll)tiOlll C:\Is 

Total 

(Rs. in Jakhs) 

6,S'SO 
84'11 

782 ·72 
169·86 
6:49 ·89 
729'94 

3-9 

50]4'00 

Of the above amount of Rs. 3036 lakhs, NCDC has ~y ~~an 
amount of Rs. 1963.87 lakhs. NCDC hIlS been stepping up its as"'Qce 
to the tribal cooperatives since the .beginning of the Silth PJap. Qt the 
total amount sanctioned so far for triblJl coopenWves, R~. 1928.33 I~ or 
63.11 % was given during the first three years of the Sixth Plan. ~ the 
total amount of Rs. 1963.87 Iakhs released so far Rs. ] 356.88 ~ or 
69.09% was released during the first three years of the Sixth PlaJt 

4.14 NCDC provides subsidy to the extent of 25 % .of the cos-t, for 
purchase of transport vehicles and construction of godowns· In~, 
State Governments also are required to provide 25% subsidy for construc-
tion of godowns by the tribal cooperatives. ' , 

4.15 It has been further added that NCDC also assisted the Nallonal 
Agricultural Cooperative Marketing Federation of. India Ltd. (NARm) 
for setting up a Tribal Cell to extend marketing/technical inteUigeg:e aod 
other support to the State level Tribal Development Corporations.· 'The 
margin money provided by NCDC to the State level Federations is also 
intended to help these Federations to collect agriculture and minor forest 
produce from tribals through the LAMPS and arranF for their internal 
marketin~ and also for export. NCDC will step up Its assistance further 
for the' tnbal cooperatives subject to suitable proposals being received from 
the State Governments for this purpose. ' 

4.16 Regarding the help rendered to Scheduled Caste Cooperative 
Societies, it has been stated in a note furnished to the . Committee that NCDC 
introduced a scheme of financial assistance in 1976. Coopetatives with n 
minimum membership from the Scheduled ·Castes commuDity of 50 percent 
or more are eligible for this asssitance. NCDC assistance is ,provided to 
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tbeso COO~atiVCl ~&h tbe State GovermnODtl far various p~ viz. 
share capdal, margiD. ~' asBis~. purobuo of. ~ vehicles, con· 
struction of pownS and establiahmen~ of processing units. NCDC assist-
arwe is also· available for rehabilitation, cxpaD8iOll and modernisation of 
existing processing units. In 1980 NCDC libcralised ita pattern of.assistanc.e 
for the Scheduled Castes Cooperatives in ~ of which 100% of assistance 
is av;.tilable to the State Governments. Even so, upto the end of March, 
1983, only, the State Qovemments of Assam, Tripura, West Bengal and 
Keraaa av8iled of NCDC's assistaDce to the extent of Rs. 78.208 lakhs 
against the sanctioned amount of Rs. 205.179 lakhs. This assistance 
w:.as for activities covering fisheries, weaving and also apu1tural marketing 
and processing societies. NCDC has earmarked an outJayof Rs. 815 lakhs' 
during the Sixth Plan for assistjn~ the Scheduled Castes Cooperatives. The 
problem iIi this case is that. NCDC is not receiving adequate proposals 
from the State Gove:rnnumts. If suitabie proposals ~ received NCDC 
will be able to step up its a~sis~nce for the Scheduled Castes Cooperatives. 
Recentlly, a growers cooperative spinnin& mills of Sche4u1ed Castes has 
been organised in Maharashtra and NCDC has committed itself to provide I 
assistance to this cooperative on a priority basis. The share capital assistance 
to be provided by NCDC will be of the order of aboqt Jb. 2 crores. If 
more such propo~als are received, NCDC wiif be providiJl,r; the a.'Isistance. 

4.17 The Committee pointed out that IJlO8t of the State GovernmentS 
had not sent any proposal to avail of the assistance offered for Scheduled 
Caste Cooperatives by NCDC, although the scheme had been in operation 
since 1976 and dc;sired to know what useful role the De~t of agricul-
1ure and Cooperation in the Minister of Agriculture can play in this reprd: 
The Ministry have replied iQ a note as foJfows :-

"With a view to creating an awareness of its scheme (or Scheduicd 
Caste Cooperatives, NCDC organised Regional Meetings of represen-
tatives of Sta~ Governments, State Departments of Social Welfare 
and Cooporation at Calcutta, Bhopal· and Banplore. Representa-
tives of the Ministry of Home Mairs, Department of AgriculturO 
and Cooperation and National Agricultural Cooperative Marketing 
Federation were also present in these Meetings. 111 these Meetings 
the need for availing assistance from NCDC was jmpressed upon 
them. The Department of Agriculture and Cooperation have also 
written to State Gov~rnments to avail themselves of NCOC's assis-
tance for Cooperative Programmes fof Scheduled Castes." 

. 4.18 The N.C.D.C. made the following suggestions to State Govcrnmcnt~ 
III July, 1980:-

(i) Wide pUblicity of National Cooperative Development Corpora-
tion schemes for fioanciag Scheduled Castes cooperatives should 
be given so that the existing cooperatives, if any, or the ~
ratives that may be organised in future, may avail financwl 
assistance from National Cooperative Development Corpora-
tion. 

(ii) A drive for enrolment of Scheduled Caste ~ns in coope-
rative marketing, ciedif, consumer, housing and other societiej 
may be launcbed. . 
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(iii) A special programme for setting lip of cooperative societies in 
areas of Sobcduled Castes concentration may be taken up. 

4.19 The State Government'S of Assam, Madhya Pradesh, Maharashtra, 
Rajasthan, etc. have circulated. the scheme of NCDC to concernc:j Dep~
ment to formulate suitable proposals. The NCDC also followed It up with 
the various State Governments and in the Regional Meetings hold in Decem-
ber, 1981 and July, 1982 at Bhopal, Calcutta and Bangalore. Consequently. 
further proposals have been recieved from the State Gov~.t:!!ments of Assam. 
Tripuro, Kerala and West Bengal. • 

4.20 The Committee enquired about the action taken by various State 
Governments on the recommendations made in the meeting organised by 
NCDC on 10th November, 1980 at New Delhi relating to problems of 
Scheduled Caste cooperatives. In a note furnished to lhe Committee. it 
has been stated that the NCDC has been following up these recommendations 
with the State Governments. The action token by various State Governments 
communicated to NCDC is as follows : 

1. The State Governments should take all necessary steps to identify 
the societies exclusively or predominantly of Scheduled Caste 
members and secure liberal financial assistance for them fr011l 
National Cooperative Development Corporation. 

The State Governments of Assam, Kerala, Kamataka, Madhya Pradesh, 
Maharashtra, Rajasthan and West Bengal circulated the NCPC scheme to the 
concemedDepartments. The State GovernmentS of Gujarat, NagaJand, 
Sikkim and Tamil Nadu etc. informed that the Scheduled Castes Cooperatives 
were· not covered by the charter of NCDC as they were industrial societies. 
The Nagaland and Sikkim informed that there were no scheduled castes 
in their State. 

2. To qualify for a Schedulcd Caste Cooperative, 51 per cent mem-
bers of such ~ society should belong to the Scheduled Castes. 
Scheduled Castes in various States sometimes form a majority of 
membership of fishery. dairy, weavers, poultry and sericulture 
coopera'tives. Each S~ may take stock of the position and 
formulate suitable proposals to avail of financial assistance from 
the National Cooperative Development Corporation for expansion 
of their activities. 

_ The Stale Governments of Assam, Kcrala, Tripura and West BengaL 
have formulated the proposals under different schemes and availed of an 
assistance of Rs. 205.179 lakhs by the end of March, 1983. 

3. The Scheduled Castes Cooperatives can set up Agro-Service 
Centres for which National Cooperative Development Corpora-
tion's assistance is avaUable. 

No such proposal was received from the State GOVernD\Cllts. 

4. Natiooal Cooperative Development Corporation· <:an . also proWde 
finandal assistance to cooperatives of Sc6eduled Castes for market-inI and processings of jute, coir and salt. - -
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, .A few societies in Assam, Tripuraand West Bengal have availed of 
assi .. tance for jute baling units and fishery development. Salt is not under 
the purview of NCDC Act. 

5. The societies in which 100 per cent members belong to Scheduled 
Castes, should be provided with financial assistance in the fonn 
of share capital instead of 100dn by the State Governments. 

'J he Slate Governments have yet to implement this' recommendation, 
6. In the States of Assam, West Bengal, Orissa and Tripura the 

fishermen mostly belong to Scheduled Castes; fishery cooperatives 
may be formed in these States and if already organised necessary 
financial assistance be availed of from National Cooperative 
Development Corporation for them by the respective State 
Governments. 

The concerned State Governments have been availing of financial assist-
anCe from NCOC. 

7. It was {eit, that cooperatives with majority membership of Sche-
duled Caste engaged in sericulture would be benefited from 
financial assistance from National Cooperative Development Cor-
poration for marketing, processing and storage purposes, 

No proposal has been received by NCDC from the State Governments 
lor I.his. 

R. It was felt that there was need for a coordinating agency in each 
State for coordinating the efforts of various Sta~ agencies striving 
to help the Scheduled Castes e.g. State Cooperativo Department, 
Harijan Welfare Department', Stale Cooperative for Scheduled 
Castes, etc. 

'foc Statt: Governments have not reported the action taken by them. 
9. Tl),e States may send the details of the schemes for development 

of Scheduled Castes cooperatives in their States .for the CUCI\."Ot 
as weH as for 1981-82 Annual Plan so that the Planning Com-
mission and the National Cooperative Development Corporation 
would be aware of their requirements of funds. 

The States have not sent the details. 
) O. Under the National Cooperative Development Corporation's 

scheme of financial rural cooperatives for distribution of con-
sumer articles suitable proposals may be made to set up consumer 
shops by cooperatives in or near the Harijan. {ocalities. 

The 'State Governments have not reported the action taken by them. 

4.21 It has been stated in a subsequent note furnished to the Committee 
t~at the poor response from the State Govemmeats to this Programme was 
,discussed in' the national and regional level meetings convened by NCDC. 
fbe major factor responsible for the poor response is that State Governments 
oouJd not identify societies with moro than 50% at Scheduled Castes as 
~heduled Castes population is acaUered all over and is not concentrated 
In a compact area l!ke the tribaIs, 
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4.22 Another reason is that in some of the activities whicb Scheduled 
'Castes undertake like training, shoe-making etc. do not cQtlle under the 
purview of the NCDC. 

4.23 Initially, NCDC envisaged an assistance of 80% of the cost from 
NCDC and the remaining bad to be made by State Government/Cooperative 
Societies. NCDC has since liberalised the pattern of assistance in terms 
of whieh 100% of tbe requirements could be met! by NCDC. Even so. the 
response has not been very encouraging. NCOC is, therefore, reviewinlt 
the whole programme with a view to evoking greater response from the 
State Governments. 

,4.24 The Committee note that Nationlll Cooperative Developmellt Cor· 
poration (NCDC) was set up in Ma~h, 1963 and it is essentiaUy a promo-
tional and developmental organisation at the national level. It serves as 
the focal point for plannhlJ~, initi~, developing and financing of a 
natioo·wide cooperative programme for processing, marketing, storage and 
distribution of agrkultural inp~ etc. 

TIre Committee further note that "Cooperative Societies" is a State 
suhject and NCDC has no supervisory or controlling power over the co-
operatives in the Sta~s. It assists the Cooperative S~ieties only throop 
the State Go,vernments . 

. The Committee find that the activities of NCDC have undergone signi-
ficant diversification particularly since the beginning of the .'ifth Five Year 
Plan and it is no~'aidiAg otbler progr8Jllllles relatiag to Fi.~ery, Poultry, 
Dairy, Tribals, Scheduled Castes, J[autdloom weavers etc. It is a'so financmJ: 
cooperative c~nHUmer activities in the rural areas. 

The Committee regret, to point out that tIDe totol assistance provided by 
NCDC to Cooperatively under-developed States up to 31·3-1983 wa!> 
RB. 136.40 crOl'eS which is 23.2% of the total assistance provided by NCDC. 
Over 48% 9f this amount was ~rovlded by NCDC during the first 3 years 
of the Sixth PIan. The Commtltee feel that earlier NCDC was not seit.ed 
of the problem of cooperath"ely under-developed States and i~ had not paid 
muc:h attention to tbis aspect duriQg .he previOUS Plans even though it was 
set up in 1963 primarily for g~viDl a fillip to the cooperadive movemieat in 
the country. The Committee recommend that NCDC should pay greater 
attention to the under-deVjeloped States and lay down spec:Uh: guideliaes 
fOr strengtheninx the cooperative infrastructure in those States. 

The Committee note lIlat no sche~ of the Central Government i~ ioeli-
,idllaJ.oriented and NCDC also does not provide direct a.'1sisfance to ,he 
Cooilerldin Societies. But nothing prevents NCDC to diagnose the in-
herent weaknesses in the cooperative stradure in under-developed States 
and to suggest remedial measures '0 str,engthen tbe cooperative base. 

4.25 'fhe Committee find that N{'''OC had introduced a scheme in 1976 
to help "scheduled Caste Cooperatives havi~ more than SO pe'r cent .-_ 
bers from dlilt community. Under the scheme, 80 per cent of the cost was 
10 be Diet by NCDC and tbe llempining 20% of the cost had to be met a.y 
tbe State Government/Cooperative SQdety concerned. Iu 1980 NCDC 
liberalised Us pattern of assistance for ScJJedaied Caste Cooperulivc-r; _d 
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100% :vlSistaKe is DOW .wUBble to them. (\'eO though NCDC ..... -
III8I'led 811 outlay of RB. 815 laldls dlllinl the Sixth PIaB for n ....... At 
SeW.1ed Caste COOI*8dVC8, there is poor response from the Slate Gov-
ernments and suitable proposals are not forthcoming. 

Dc Committee are not convinced that the major factor responsible for 
tbe poor response from the States is that the State Govemmeats CMIIOt 
idtldify Scheduled Caste Cooperatives havhlg more Ian 50% SehedIded 
Castes 8.'i they are not concenullwo )D a \:ompact ares like tbe tribals. 'Ole 
Committee feel that the main reason is that some of the ac.1ivltle& which 
tbe Scheduled Castes undertake like tanning, shoe-making etc. do net e8I,ItC 
under the purview of NCDC Rnd as such State Governments are helples8 in 
sending proposals on the ba4Jis of vocaUon of the Scheduled Castes popala-
tion In their Sta~es. 

As such. the Committee recommend .Ilat NCDC ACT !>hould be ... il-
ably allu~nded so that all Scheduled Castes including those engaged in shoe-
making and tauning etc. can bie brought within die cooperative fold ad 
made eligible to the benefits under the scheme. 

4.26 The Committee also urge the State Govemments to encourap .. 
settiq up of Scheduled Caste Cooperafives in their State" 8.'i ScWaied 
Castes constitute the poorest section of the society. 

4.27 TIle Committee also recummend that as a fair proportion of Sche-
duled CaRtes are eqg:aged in agriculture, it should be possible to set up 
Scheduled Cast.. Cooperatives for running Agro-scrvice Centres aad tile 
State GOl'Crnments should take rnll advantage of NCDC Assistanc iu tht(! 
"'I8rd 



E. LARGE SIZED MULTIPURPOSE SOCIETIES (LAMPS) 

. _ 5.1 In a note furnished to the Committee, it has been slated that 
Large sized Multi Purpose Societies call 'LAMPS' have been 
orgudsed in pu~sllance of the· recommendations made by the Study Team 00 
Cooperative Structure in Tribal Development Agency Projects, appointed 
by the Ministry of Agriculture which submitted its report in 1973. These 
LAMPS are being organized in areas where there is concentration of 
Scheduled Tribe population. At the end of 1978-79, there were 2098 
LAMPS in the country with -'a total membership of 22 lakhs. Of these, 2.2 
lakhs or 10% were accounted for by Scheduled Castes members and 13.9 
lakhs or nearly 63.2t;t, were accounted for by Scheduled Tribes. 

5.2 In reply to a question on the measures taken by the Government in 
organising cooperatives among tribals, the representative of the Ministry of 
Agriculture stated during evidence as follows :-

"What the hon. Member is trying to find out is the concrete measures 
that we have taken. Nwnber one is the organisation of separate 
large-sized society for the tribal areas that we call LAMPS. We 
are not very happy with the functions of the society. There are 
lot of weaknesses in it. Further steps that are required to be 
taken are engaging our attention. It is not a one-time process, 
it is a continuing process. It is a very difficult area where we 
oughl to keep on making very strenuous eftorts. 

At the State level we have a higher infrastructure. There is 
a State level corporation or federation. The task given to this 
federation is that it should collect minor produce from its mem-
bers. Take niger, for example. There was a time when the 
tribal could not get even Rs. 1.5 per kg. for niger but as a result 
of the efforts made byNAFED, cote., the price has gone up to 
Rs. 4.5 per kg. NAFED has good prospects for export 
also. Our guidelines to them arc to enlarge that area of c0-
operation to some other forest produce in which there is scope 
for export, we are helping such societies in a variety of manners, 
such as, arranging working capital, arrangin, godowns for them, 
giving money for transport, vehicles, processmg and so on." 

5.3 When asked during evidence about the criteria for becoming a 
member of Large Multipurpose Cooperative Societies (LAMPS) and whether 
anybody in that area could become a member of LAMPS, the r~ntative 
of the Ministry of Agriculture (Department of Agriculture and Cooperation) 
stated as follows :-

"The concept of LAMPS is that it will cover a Wider area than an 
agricultural credit society. In Orissa, for example, it covers 
more or Jess the entire block and the earlier societies which were 
there in those areas have also been merJC=d into this LAMP and 
it will be only in areas with concentration Of Scheduled Tribes. 
But if there are others also the society sbould not deny beoeftts 
to them. So, the membership of a LAMP will consist of tribals 
essentially, plus the Scbeduled Castes and others also. But we' 
have also taken care to see that in these societies two-thirds ot 
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the Members of the Board of Management shall be ODly tribals. 
I thint: this particular aspect has been incorporated in the legis-
lation and also in the by-laws of the society." . ..... 

5.4 Asked whether LAMPS had been organised in Meghalaya the 
witness stated that Meghalaya had Cooperative Societies. Though the 
tribal cooperatives functioned like LAMPS, yet they had not been called 
LAMPS. In many cases, the Cooperatives continued to be agricultural 
eredit societies. The Committee which had gone into this question in 
1971 had recommended different pattern for different areas. The National 
Cooperative Development Corporation had been treating all cooperatives in 
Mcghalaya as tribal cooperatives. 

5.5 In reply to a question about the absence of LAMPS in Andhra 
Pradesh, it was stated as follows ;-

"There was a regional cooperative corporation in Andhra Pradesh. 
We said that society will con,tinue and they have some depots which 
were converted into primary societies. 'LAMPS' is the other naine 
of the society which we have in other areas. Here we did not 
specifically recommend LAMPS, we allowed those societies which 
are exi.~ting, we asked them to continue in place of LAMPS." 

5.6 The Committee pointed out that non-tribal members who came in 
"others" category cornered most of the benefits which should normally go 
to the tribals. In this connection, the representative of the Ministry of 
Agriculture (Department of Agriculture and Coop~ration) stated as 
follows :-

"In their Board of Management it is ensured that 'others' do not 
dominate. Two-thirds of the Members of the Board of Manage-
ment should be only from tribals. Secondly, the State Govemm.ent 
tries to ensure that a large part of the credit which flows goes to the 
tribals. Even in these societies the percentage of loans given by 
the LAMPS going to tribals is roughly 47 or 48 per cent. And 
about other services, nonnaUy it is the tribats who are engaged in 
it. All the facilities provided by the LAMPS only go to the tribals. 
And the other thing which the LAMPS are supposed to do is the 
distribution of consumer articles. Here, they serve every dne in 
the area irrespective of the fact whether he is a Scheduled Castes! 
Tribes person or not. These are the main functions performed by 
the LAMPS." 

The witness added : 
. "Regarding the Board of Management, in some States as for exam-
ple, in Madhya Pradesh, the. Act specifically provides, 'Where the 
President or Vice-President or Chairman or Vice-Chairman ate 
there, one of the posts shall go to the tribals'. This is provided in 
the Act itself." 

. 5.7 Whe'n the CommiUee pointed out that in the absence of comprehen-
SIve guidelines regarding structure of LAMPS Scheduled Tribes were not 
getting.a fair deal in States like Bihar the representative of Ministry of 
;\gri«U1turc (Department of Agriculture and Cooperation) explained that 
In Singhbbum District and Chota Nagpur district of Bihar, LAMPS were 

. organised as the Primary Cooperative Societies and two-third of the Board 
,of Management would be from tribals. 
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S.S The CoJDmittoe desired to know the. rate of ~t at which banks· 
gave loaDs to LAMPS and also ,I.herate ot I~t at which tJae loans were 
given to the borrowen by tho LAMPS. The rCprel!lCDtative of the ~atioaa1 
Bank for Agriculture and Rural Development (NABARD) replied as 
foBows :-

"While f)Osition varies from state to state, gcnetally LAMP geta at 
7 * to 9' per cent and the ultimate borrower gets at 11 to 11 * perccn!. 
Further, Sir, NABARD has now revised its policy. Where a 15 
ciifticult to form weavers and artisans societies we have extcmded 
one concession, that is, if a tribal is an artisan then he can be a 
member of LAMP and get loan for non-agricultural activity also." 

5.9 When asked how many LAMPS wcre functioning properly and 
how mahy were dormant, the representativ.e of the Ministry of Agriculture 
(Department of Agriculture and Cooperation) stated as follows :-

"Reserve Bank of India had commissioned a study and it was con-
ducte<l in 1981. It has revealed that most of the LAMPS are not 
viable. They do not have the minimum business of 5 lakhs as 
prescribed and a number of them do not have full-time Managing 
Director or Secretary and the technical Staff. The are burdened 
with the problem of heavy overdues. Study has also revealed a 
disturbing situation and it is necessary that immediate remedial 
steps urc taken." 

5.10 In reply to a question whether any LAMPS had given any divi-
lIcnd. the representative of NABARD stated that no LAMPS had given any 
dividend as per their information. It was added that most of the LAMPS 
were in the red and were not making any profit. 

5.11 Regarding the measures that arc to be taken for the improved 
performance of Tribal Cooperative Development Corporations;Federations 
in the marketing of their produce, the Committee have been informed in a 
hote that the performance of Tribal Cooperative Development Corporations 
(TDCCs)/Fe<\erations, is to be ultimately judged by the benefits tlley con-
fer on the tribals in securing better price for their produce. For this pur-
pose, the TOCCs which are Federations of the tribal cooperatives at the 
hase level (LAMPS) should have a firm link-up, The LAMPS in tum, 
should collect the' produce fronl tIte individual tribal members and offer it 
to the TDCes. While the collection of minor forest produce will be the 
responsibility .of the .LAMPS, its. further processing wherev~r necessary, 
storage and disposal 10 remunerative market should be the responsibiHty of 
the TD<:X;s. The broad policy, administrative and financial measures that 
would be necessary for more etrective functionin~ of the TDCCs, are as 
foUows : 

(a) The State Governments should adopt a policy of leasing out 
the. ~orest areas to the cooperatives on a loog term. basis to 
tacili~te the '~rketing of produce by cooperiitives to the 
exclUSion of pnvate traders. . 

. (b) For minor forest produce, processing would be necessary for 
sale. of produce at remunerative prices. The TDCCs should 
~UIP ~emselves with such processing facilities. The ftaan-

. clal assistance: from. the NCDC could be availed df for installa-
tion of prOCesslOg umts and also·construction of gQ<lowns. 
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(c) -1':01' .... of ~.. foreat..-Pf04um ..... the m9IJ tavoutablo -In.,, 
the,1l>CCs should h.Ve ~iia~ ~t ihleJIi&eilC:c.'"'·~ 
rmirketing cell in the TDCC should be strengthened with ~e
quate staff. For t.his purpose also, financial assistance ttom 
NCDC could be availed d. -

(d) 

(e) 

The TOCCs should forge an effective link: with actual users 
and also consumer cooperatives for the s~ of minor forest 
produce. The State Government should ~y special attention 
to selection of suitable persons for the top· management posts 
of ManaginJt Director, Finance Director, etc. for toning up the 
administration and financial operations of the TOCCs. 

One basic feature of the working of these tribal cooperatives is 
that the linkage between the members and the LAMPS, as also 
the linkage between the LAMPS and the TOCCs continues to 
be weak. Besides streamlining the administration of TOCCs, 
the State Governments should therefore focus attention on 
selection and posting of suitable persons for the LAMPS. 

(f) At the national level, there is a tribal development cell in the 
National Agricultural Cooperative· Marketing Federation of 
India Limited (NAFED). The need for a special national 
level cooperative marketing organisation for tribal cooperatives 
is under consideration and is proposed to be discussed in a 
Workshop to be convened in November/December. ]983. 

5.12 The Committee note that hlrge sized multipurpose sucieties called 
LAMPS have been organised In areas where there is concentration of lrlbul 
popUlation. At the end of 1978-79 there were 2098 LAMPS in the coun-
try _ The membership of LAMPS con!>ists of tribals Scheduled Castes alld 
other also. But ill order to safeguard the interests of tribaJs, there is a 
stilJUlation that two-thirds of the members in the Board of management 
shall be tribals only. _ _ 

LAMPS nndertake the distribution of consumer articles, they coDed the 
minor forest produce from the tribals and ensure remunerative price for 
it QDd also disbBrse loans to its members. On a rough estimates, 47 to 48% 
of the loans gi,ven by LAMPS go to the tribal people. 

The Committee feel concerned that the study made by the ~sene Bank 
of India in 1981 lias revealed ftutt most of the LAMPS are not viable and 
they do not have the minimum business of Rupees five 1akIu. Most of them 
are burdened with the problem of heavy overdues. The Committee recom-
mend that all the State Govemments should be advised to make 8 critical 
appraisal about tbe functioning of LAMPS in their respective states and 
take efl'ective steps to make them viable iostitutions. ~ state level tribal 
development cooperative corporations should have a firm linkup with the 
LAMPS and they should ~rcise complete control over their functioning. 

5.13 The Committee recommend that a sur,vey should be made about 
the market potential of each minor forest produce available in .the forests 
in. ditferent States. The possibility of exporting certain items Uke tamariad 
DbRht be explored. 
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5.14 The Committee recommend that the Tribal Development Corpo-
ration" should he alma maxtaaaa fadIItIeI for til. eIkIent faadioaiag. 
The State Gove~ should 1_ oat forest areas to ntbal Develop-
ment Corporation on a long t!erm basis to facilitate the marketing of minor 
forest produce to the exdllsion of private traders. They desire that the 
Tribal De,elopment Cooperative Corl)nrations should also eCluip them-
selves with modern processing facilities and strengtben their marketing 
arrangements so that there is no pr(lblem to sell lhe minor forest produce 
collected hy LAMPS, 

5.15 Tbe Committee need hardly stress tbat the top level posts in T eibal 
Development Cooperuti~ Corporations should he filled by dedicated and 
cOieient administrators "ho have the vision and ca!18city to tlJrn them nnto 
viable institutions. 

5.16 The Committee feel Ihat LAMPS can be ,-iable institutions only 
wilen the loans'dl"bursed hy them are returned by the beneficiaries in time. 
The Committee recommend thnt the State Gc.,vernmenls should review the 
position regardinJ,! recovery of loans in each LAMPS nnd Tribal Develop-
ment Corporalions should be charged with the responsihility of keeping 
dose natch on the recovery position of toans in each LAMPS. 



P. COOPERATIVBs WHICH MAINLY HBLP SCH£DUI..BD CASTES/TRlBES ._-
6.1 In a Dote fumiIDod to tile Commit ... it hu beea Itated that labour 

cooperatiws and cooperatiws for dairy, filhery aDd poultry help weaker 
IOCtfoDI. The CMnll pclIid(m of theIe coopcratiWll as OIl 30th Juno, 1981 
is eatiJDatod IIa idIowa :-' -

No. of Mem •• SIlOs 
SociodII lhip(ia turDcmIr 

Iakha) (Jb. ill 
crora) 

(I) Dairy Cooparatives 29,169 26'7 '¥I7 -2 
(ii) Fishery Coop~atives· , 4,760 s·! 11·1 
(iii) Poultry CDoI*Ui¥e8 1,291 0'7 7 '6 
(iv) ~bour contract aocieties IDduliiDl form 

labour 12,842 8'7 8~H 

-Docs not incluclc fiaures Of Anclbra Pra.clClh bel. not a.ailable. 

Nation level cooperative organisations have been or~ tor 
Labour, Dairy and Fishery Cooperatiws. 

<a) Labour Cooperatives 
6.2 The Committee durin, evidence enquired about the number at 

labour cooperatives in the country ud the steps taken by the GoVCl1llDCDt 
to assist them. The representative of the Ministry of AlPc~e repJod 
as follows :-

"Sir, about labour coOperatives, the overall position is that th~ 
are about 12000 such labour cooperatives all over the country 
including forest labour. The value of works executed by them 
during 1978-79, was Rs. 89 crores. What the Ministry has done is, 
firstly we had a Labour Cooperative Advisory Committee some Hme 
ago. We are trying to revive it. This Labour Advisory Committcc 
consisted of representatnes of various Ministries in the Central 
Government. " 

6.3 Asked if any sW'Vey had been made about the Labour coopcratiVCl, 
the witncai added : . 

"We have not made any study in respect of labour co-operatives. 
For the last two years we have promoted Labour Federation-
national level cooperatives. We are assisting that federation for 
the tec:hnk:al p!OIllOtion, surveys and all that. That federation is 
undertaking some survey about the labour co-operatives." 

6.4 About tbe problems faced by the labour coopcntiws in the COWl-
try, the Committee were iftformed that the labour cooperatives were not 
getti~ from the work aWlJding qencies. Ministry of AlricWture 
~d. tion had smiled the ~ Governments that upIO a certaiD 
limit, Illy upto lb. 1 lath, unskilled workers should be JiftiIl the wOIt 
4-16LSS/84 
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without tender. The Ministry had also advised that in respect of labour 
cooperatives, the security deposit or earnest money should not be insisted 
upon~ -State Governments should have district level coo~ratives and 
technic8l persOnnel, tools and machinery should be given on easy terms. 
At the national level, it was proposed to have a hi&h-powered labour co-
operati~ advisory Committee and the proposals were under cohsideration. 

6.5 When asked whether preferential treatment was liven to· labour 
cooperatives in the award of contracts, the Committee were informed that 
in Gujarat Indian Fanners Fertiliser Cooperative Ltd.. and Krishak Bharali 
Cooperative Limited, work had been given by them on priority basis. 
There were other two labour cooperative societies, which ~ getting pre-
ference. 

6.6 When asked whether instructions regarding preferential treatment 
were properly implemented, the representative of the Ministry of Agriculture 
stated during evidence as follows : 

"Whenever any particular case comes to us, we write to the State 
Government con~med or the Department to see that the c0opera-
tives are given preference. If the State Government or Public Works 
Department do not give, problem does arise. The position is, no 
doubt, not as satisfactory as it should be, but the situation has 
greatly improved." 

6.7 In this connection, Additional Secretary, Minis!ry of Agriculture 
and Cooperation stated : 

"We have been persuading the various implementing agencies and 
{he State Governments-wherever they are good· and efficient 
labour co-operative societies, certainly they should be given ~
ference for work." 

6.8 About the ways in which labour cooperatives were assisted by the 
State Goverrunents, the representative of the Ministry of Agriculture 
(Department of Agriculture and Cooperation) stated as under :-

"The labour cooperatives are assisted in a variety of ways by the 
State Government in various planned schemes and some of the State 
Governments have provided financial assistance to such labour 
cooperatives. Maharashtra has done quite a lot." 

The witness added :-
"In some States, we have State-level Federations. rn Maharashtra, 
there are district-level Federations which are verr strong.· The 
State Government has been providing not only assIStance for buy-
ing machinery. equipment and tools but also subsidies for employ-
ing the technicians like Executive Engineers and Assistant Engi-
neers. The pattern We had earlier recommend to the States is as 
follows : 

"It is no use having only primary cooperatiVe societies because they 
will not be able to take bigger contracts. They should have Fed.!-
rations either at the district-level or State-revel. The Federation 
should be organised. They should be provided assistance to equip 
themselves with both technical man-power as well. as technrcll 
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equipmeht so that they will be rendered eligible to take· worb of. 8 
bigger order involving bigger technical equipment." 
"The State Government in Maharashtra· are providin~ large· "sis-
tance to the cooperative. J believe in Maharashtra, they are no"" 
again thinking of revising subsidies. They are all bei~ provided 
assistance from the State planned scheme for these activities. The-
assistance is for share capital contribution to tbeso Federations 
and the working capital, wherever needed." 

6.9 The Committee were also informed that the State Government 
were giving assistance for employing Assistant and Executive Engineers and 
other technical personnel and -also assistance for buying equipment. These 
were the broad heads under which assistance was bein~ ~ven. 

6.10 In reply to a question on the assistance rendered by National 
Cooperative Development Corporation to labour cooperatives belonti~ to 
Scheduled Castes and Scheduled Tribes, the representative of the try 
of Agriculture stated as follows :-

"The role of National Cooperative Development ~on is 
specified by the charter under the statute. Labour cooperatives do 
not fall within that. In fact, some of the other ~ of cooperative 
societies were not included in the Charter. As a result of 74th 
Amendment, those were brought in. We will go into this matter. 
For the time being, the Statute or the Charter of National Coopera~ 
live Development Corporation does not permit them to extend 
financial assistance to the labour cooperatives." ---

6.11 In a subsequent note fumished to the Committee, it has been stated 
that the assistance that labour cooperative received from State Governments, 
is towards share capital, working capital, subsidy for managerial and 
technical staff, Joan and subsidy for purchase of tools and equipment! arid 
margin money for tbe workin~ capital. A Statement indicatinlt the aasis-
tc'lnce gWen bv the various State Governments to labour Bnd forest labour 
coooeratives 'during the first 3 years of fhe Sixth Plan, the provision for 
1983-84 and proposed outlay for 1984-85. is as given below :-

Fimncial assistance to Labour Cooperatives 
(Rs. in lakhs) 

State/UTs Sixth Actual Expenditure 1983-84 PrOP05~ 

Five antI. outlay 
Year I 98()"81 1981-82 19112-83 1984-85 
Plan 
1980-85 ._ ... _-----------

2 3 4 5 6 7 

I. Andhra Pradesh 33·68 5·50 5·00 3·00 
2. Assam nil 
3. "Rihar 29 ·35 S'25 4·65 4·30 10'~ 18·7S 
4. Oujarat 6'00 0'84 0-93 I ·20 10·20 10'-
5. Haryana 38·73 3'95 9 '16 8'70 8·38 1041 
6. Himachal ~esh nil 
7. Jammu &; Kashmir 5'00 0·92 0·32 0·30 0·50 HIO 
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2 3 4 5 6 7 

8. KArnataka . 16·33 2-00 1 '05 2·50 2'50 2 ·50 
51. Kcn1a ,·50 0'25 0'20 O·O~ 1'50 0"0 

10. Madb7a Pradesh 20'00 1 ·20 0·53 1'63 3'45 3'00 
II Ma .... htra 420()() , '19 6·67 1-60 10'00 30·30 
12 Manipur nil 
13.MtIbaIaya 3·50 0·50 1·25 1'00 
14. NaplMlci nH 
1'. Orissa 8'08 2'50 0"0 0·50 0·60 1 '0 
16. Punjab S ·00 1'00 0'75 0·84 1'00 0"0 
17. IWlathan I ·79 0·29 0·21 0'35 0'37 0'38 
18. TaaaiJNadu 3·91 1'60 I'" 1'80 1·90 2'02 
1'. TrIPlll'a 9·45 1'1» 0,'6 0·31 0·51 1 ·50 
20. Uttar Pradesh 42 '11 6'38 2'43 4'06 10·60 6'04 
11. W. BeaJaI 39'60 0'22 0'78 0·05 1 '98 5'08 
22. An4aman 6: 

Nicobar 
23. Arun&c:hal Pradesh 
24. Chandiprh 
25. Dadra &: Naaar 

HAYeli 
26. Delhi 1·60 0·11 0·26 0'78 0'52 2'84 
27. Ooa, Daman '" 

Diu 
:as. Labbadweep 
29. Miroram nil 
30. Pondichany nil 

A11lndia . 318 -64 38·31 36'05 36'" 65 '90 98'21 

Source : Plan Documents of all States/lITs. 

6.12 The Committee have been informed that based on the recommen-
dations of the National Ad~ory board on Labour Cooperatives, the State 
Governments were advised to take specific measures for th,e streoglbeaing 
IDd expansion of the Laour cooperatives. The broad policy, technical and 
fiJJancia1 support that should be provided by the State Government to the 
labour cooperatives were also indicated. 

(b) Dairy and Fishery Cooperatives 

6.13 In a nole furnished to the Committee, it has begt stated that dairy 
Cooperatives have been made rapid strides under. the Operation Flood 
lProject. The Operation Flood Project aims at the twin obiecti~s of ens1iring 
• remunerative price to the mine producers, bulk of whom are small and 
marginal fanners and landless labourers, byorganisi~ ~ into producers 
OOOP.Cf9.tives and at the same time providilli. regular rsuPPli of milt to 
consUmers at reasonable price. Under the Operation Flood Programme, 
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23.494 milk producel'a cooperatives covering 26 lath farmer families have 
been orpnjlcd upto March, 1983. The milk producers cooperatives and 
tho Diitrict Cooperative Union provide cxtCllSion servicea like artificial 
insemination, animal health cover and distribution of improvccl varieties or 
.. of ..,. fodder, MJ,nCfd ca" food to the ftn.DIn. !lid CIlI¥, out 
tl» proc:eUiDg, pacbatna aDd trl.D.lport.at.igD. ~ mvkcti&1a of. milk. 

6.14 ~ evk1en~, the Committee were moaned that &JJe projec:ta 
for national assiStance are undertaken by the National Dairy Development 
Board; for example Operation Flood-n project which is a lar,&.c diary projcet 
is beiDi handled by them. At village level, it is implemented throup co-
operatives. 

6.15 In reply to a question the Committee were inform.ed that there are 
36 dairy cooperatives 10 Meghalaya. Meghalaya has m:endy joined the 
Operation F100d D and the Ce.ntral Govemm~nt is keen to push up the pr0.-
gramme in Meghalaya. This is not a programme exclusively for the tribels. 
Anyone who is keeping cattle and is providing milk: is being assisted. 

6.16 In reply t() a question during evidence about the number of fishery 
cooperative societies beJon~ng to Scheduled Castes and Scheduled Tribes, 
the representative of the National Cooperative Development Corporation 
stated as follows :- ' 

"In Assam, Tripura and West Bengal they are claSsified as Scheduled 
Castes. We do not have the infonnation of t)&iib'" number 
of fishery cooperatives in these States, but we' tl_,...assisted S8 
fishery cooperatives in these States. There, practically the mem-
bership is 100% Scheduled Castes." 

6.17 Il was added that in Sta!es like Karnatalca', ~ etc. the fisher-
men were not classified as Scheduled Castes. When asked what steps ~ 
~ taken to ellininate the ex.pioitation by middlemen in the fisheries c0-
operatives, the representative of the Ministry of A2ricu1ture departmalt of 
Agriculture and Cooperation) stated that some inrrtances had come to the 
notice of the Mil'lis'try where the offic:e bearers of the fishermen eooperitive 
societies happened to 'be private and middlemen belonginll: to JlOll-ilshermen' 
oommUDit,,.. G,oYeniment of Tamil , Nadu had amend their byelaws to 
eliminate this possibility. Model byelaWs had been su.ggesto:i to aD the 
State GovernmenI .. 

6.18 n was added that in tJu, model byelaws the definition of a fisher-
man had been suggest&:1 to be lIB foDows :-

"Any ~ who &ctIvdy and personally engages himsdt in fishin~, 
itl residing in that area and is of 18 years of age etc." 

6. t 9 When the Committee suggested that only those persons who were 
fishermen by ca'lte should be declared eligible to become memben of fi~h
eries c~ratives and this IhouJd be provided in thei model bye-laws, the 
representative of the MiniMry of AgriC1.l1ture stated as follows :-

"On the question of model bye-laws, frankly spcakinlt I do no.t 
tkink it is possible to confine the membership of societies for 
fisheries. dairies. etc. to a particular caste or sub-caste. Take 
dairying, for example. All of us know in which caste or sub-
cute, the people t:nIditionat1y keep animals by and large. Buf 



48 

there are others also who do thei same. Aft« all, how are you 
going to improve the income of theJ people who do not have 
land· It is essential to do this by farm-based activities like 
dairying, poultry and few other things. So, th~ people who are 

. generally inwlved in that activity, and not as mi.ddlemen, they 
. should be really allowed to become membeTSof the societies'. 
Unless the Committee has certain other guidelines to be given 

·to us, I.think this is fairly well and we would like to imple-
ment whatever is laid down in the model bye-laws." 

6.20 The Committee enquired as to how the Government wouM help 
the Scheduled Castes and Scheduled Tribes in the event of not confining the 
membership of fisheries and poultry cooperatives to Scheduled Castes and 
Scheduled Tribes only. The representative of the Ministry of Agriculture 
replied that ,the National Cooperative Development Corporation had a 
speci8.1 scheme for Scheduled Castes. Where their mcmebership Was more 
than 50 percent, additional incentives were also given. 

6.21 W'ben pointed out that fishing as a profession wascoofined to 
more or less Scheduled C.astes and Scheduled Tribes and if other people 
were brought in, exploitation would continue, the Committee were inform-
ed as follOW!! :- ,. ., . 

"A~ to the byelaws suggested to the State Governments, all 
these ~-;.. ts will be covered. The definition is-any person who 
activel~ and personally engages himself in fisbing as profession. 

We are totally opposed to bring in traditionally fishing trade people 
into the fishing cooperatives." 

6.22 During evidence the represetltative of National Cooperative Deve-
'f)ment Corporation stated as follows:-

"As far as: inland fishery is concerned, there ar efout World Bank 
assistance perojects which are being implemented through the State 
Fishery Corporations. That is the implementing agency at the State 
level. But even these fisbery corporations are functioning at basic 
village level through cooperative societies. So these projects are 
alreadyon .. going for inland fishery. We have been in the fishery 
tine for the last three years as T indicated earlier. We have been 
commissioning a survey thro\ll!h the Council for Social Development. 
Meanwhile we also had a detailed report throuph the Indian Institute 
of Manal!;ement which was commissioned by. the Government. So, 
we would take all these factors into account in the next phase 
because NCOC'-TV is projected for 1987." 

6.23 The Committ~ pointed out that in Assam, the Scheduled Tribes 
""ho lived hv the riverside were traditionallv fishermen ~d asked whether 
more attention would he given to rheir plight. 

~,24 The representative of the Ministry of AgriCQlture (Department 0' 
Agriculture and C(l(lperation) 1W'Jied as follows:-

"Our policy thrust is that wherever there are regionill variations in 
implementation of development programmes. We must make 
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all c1forts to. reduce the disparity and the implication is that much 
more eff~ are required." 

. ..l 

(c) Poultry Cooperatives 

6.25 When asked during evidence abouti the steps taken to ,eGcourage 
more and more Scheduled Castes and Scheduled Tribes to take to poultry 
to improve their economic condition, tIre representative of the National 
Cooperative Development Corporation stated as, follows ;-

"As far as pultry is concerned, we have assisted NAFED foe tho 
marketing of eggs because one of the problems is to get a remunera-
tive price and they have in many States, such as Andhra Pradesh 
and others, helped in stabilising the prices of e8&'l when there was 

. a tendency of the prices going down. As far as the coo~ives 
are concerped. We have recently assisted a Scheduled Castes 
Poultry Cooperative in Kerala. We have also assisted some poultry 
cooperatives in few other States. 

For poultry coopetatives ~ main work: that we have daDe is to 
provide assistance to NAFED for marketing and this support has 
helped poultry cooperatives in general. Poultry cooperatives of 
Scheduled Castes and Scheduled Tribes are in Himachal Pradesh 
and Kerala. This is an area where there is considerable scope for 
further work. In the State of Rajasthan they have recently drawn 
up a poultry development programme which is under discussion 
between the Rajasthan Government and the National Cooperative 
Development Corporation.·· This is a general poultry development 
programme which will benefit all sections including the Scheduled 
Castes and Scheduled Tribes." 

6.26 The Committee enquired how the cooperative movement would 
take care of the Poultry Cooperatives which had not succeeded due to non-
availability of necessary assistance and inputs from departments concerned 
even though bank loan and subsidy was sanctioned to them initially. The 
representa tive of the Ministry of Agriculture stated that if'weaker sections 
were to be helped through the medium of Poultry cOQPeratives, then these 
should be run on the same lines on which dairy cooperatives were run. 

6.27 When the structure and functioning of Poultry cooperatives at 
village, district, Stato and. nationiil level would be the same as in the case of 
dairy cooperatives, these would certainly succeed. In dairy cooperatives, 
at village level, not only there was arrangement for ~ent of milk: 
from the f~rs but they were also helped in ,all possible ways. Cattle 
feed and all other facilities were made available to them. 

(d) Weavers Cooperalives 

6.28 Regarding the issistancc provided to weavers cooperatiVl!l by 
NCDC it was stated durin, evidence that the corporation wanted to pt;ovide 
marketin2 support to the weavers cooperatives and credit to the indlviduala 
came from NABARD. 
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6.29 When liked wIJotber tAcIm WQ'e aay spociftc ~ to help the 
Schedulal Casto weavers oo1y, the rcpre&eII&aM c:I. the HaDcUooal Deve1op-
ment Cnmmi8liouer stated .. fol1owI :-

"We do not have specific schemes 0Dly fot Scheduled Cute people. 
but tho weavers in the country are the poorest &mOIli tho poor. 
We have a scheme fOr ;vin& assista1K:e to primary sOcieties. Our 
IllSistance to these soc:ieUes for the last S years ~ been : 
1979-80 RI. 210.38 lakhs 
1980-81 Ri. 372.80 laths 
1981-82 RI. 3501akha 
1982-83 Rs. 315.88 lakha." 

6.90 Asked if tebre was any any proposal to gm, UBianee to Scbeduled 
Cute Handloom Cooperatives on a priority basis the .opneeatative of 
HaDdloom. Development Commissioner stated that this was OlIO of the 
proarammes lX'OYided for in the Seventh Plan. They bad takftb. up the 
matter with the Planning Commission that the quantum. of aseistance should 
be more liberal for Scheduled Castes and Scheduled Tribes. It was' hoped 
that PlaDning Commission wouldaiw its approval. 

6.31 In this connection, the repre6Chtative of the Mmiauy of Aariculture 
(Dqmtmeo.t of Agriculture and Cooperation) stated:-

"National Cooperative Development ~on have a scheme 
under which if the memberShip of a particular lIOdety conaists of 
more tl1an 500/0 of Scheduled Caste members oertaiD. special facili-
ties are provided. They have been waiting for _!RICh proposals from 
these societies. From Assam they got three proposals, they have 
sanctioned abel releaBed assistance for them. The only question is 
that there should be ~quate response. We are 100m2 into why 
there has been poor response." 

6.32 In reply to a question about assistance granted by National Co-
operative Development Corporation to 'handloom weavers societies in 
Andhra Pr.adesh, it was stated that Rs. 10.85 aores had been sa'nCtioned 
for handloom weavers societies and out of that Rs. 465 lakhs were earmark-
ed for Andhra Prade$h. The State-wise break-up in ~ regard was stated 
to ·be as follows :-
A~m 
Haryana 
Himachal Pradosh 
lC.aroataka 
Kera1a 
Madhya Prad"h 
Maharashtra 
Manlpur 
Orissa 
PuqJab 
Rajllthan 
Tamil Nadu 
Tripura 
U,P. 
Union Territories 

udot-. 

RI. 38 'OS4 l&kha 
RI. 12 '6lakhs 
RI. 3 ·8S lakha 
RI. SO,OOO 
RI. 40 '061akhs 
RI. 16 '44lakha 
RI. 38 ·24 lakhs 
RI. 2 'S lubs 
RI. 24 '7lakhs 
RI. 14 '85lak1u 
RI.NU 
Ill. 37~ ·11akha 
RI. Nil 
RI. 7 '31lakhs 
RI.45lakJu 



6.33 When the Committee euquired about the assistance IAven to lhe 
Scheduled Tribe weavers in the North-Eastern .region, the representative of 
NCDC stated as follows :-

"The assistance to weaver cooperatives for building 5torage faci1iti~ 
and for processing facilities has been :-

\lanipur Rs. 2 '5 laklb 
Assam Rs. 311 'OS lakhs 
Tripura Rs. Nillakhs 
MJghalaya Nil 
lllagaland Nil 
6.34 The Committee was informed that there was a welfare scheme in 

Tamil Nadu under which each weaver contributed 6 paise out of each rupee 
he earned and the State Government contributed 3 paise to constitute a 
welfare fund for the individual weaver so that by the time he retired be 
would have earned Rs. 15,000.'-. 

6.35 The Committee note that National Advisory Board 00 Labour Co-
operatives have advised the State Govenuneats to take specific IIleIIIOnI1 for 
strengthening and expansion of labour Cooperatives. The Commitaee are 
pained to obsen'e tha" mspitc of sucb advice to States, maay of the States 
like Assam, Himacbal Pradesh, .Manipar and Nagaland and Union Terri-
tories like ArunKbal Pnidesh, Pondieberry, Goa, Dama and DiD etc. Ilave 
not even bothered to ear-mark funds for Bsaisting the lAtbour Cooperatives 
during the ClU'l'Cnt plan. " . 

As Labour <;ooperathcs cam playa vital role tor pro,vidiDg employment 
ao the unemployed aud Duder-euaployed people, th~· CommiU.e urp tbat aI. 
the State Governments and Union Territory Administrations Ilhoald eIJ'- . 
mark SuiflCieut funti for nSllistin,K the Labour CooperativeN. Ie Is aeecIleIs 
ao point out d1at a large percentage of the labour force consists of Sche-
duled Castes and Labour Cooperath'es CWl play a pb'otal role in provldiDa 
work to them on a regular basis. The Committee, therefore, reeolUleDd 
that ~ Cenkal and State GOl'ernments should accord dIe highest priority 
to orgaulse Labour Cuop("'I'lifive5 on a large scale in aU parts of the coun'" 
try. The Committee su~t that there should be a constant review of tbe 
I:'.rogress made in the establisbment of Labour Cooperatives In all tile States. ,. 

6,36 The (.OlDDlitttc further rtcolllnlcnd that the proposal to set up n 
high-powered Llbour Coopt'ralive Advisory Committee at the Natioaal level 
should be given a concrete shape immediately. 

6.37 The Committee are coac:emed to note that th., Labour Coopera-
tives are not gettina awardli from the work awarding agendes, delpite the 
advice from the Ministry of Agriculture ·(I>epartment of Agriculture and 
Cooperatiou) that unskilled works upto specified Umit should be given '0 
Labour Cooperatives without tender and security deposlt/eamest money 
should also not be insisted ullon. The Committee recommend tllat all State 
(''I(t\'emments should adopt a poUc:y to award contracts of aU UDskiUed 
works upto a specified amount to labour cooperatives only. 

6.38 The Rural Landless Employment Guarantee Programme (RLEGP) 
aim. at providing job opportunities '0 at least one member of eacb landless 
famOy lD nral india. Tile Scheme Is fIIIIded 100 % by tile Central Govem-
meat. TIda Seheme en.,..es the creation of 300 miWon man clays of work 
S -16LSS/84 ' 



duriDa 19~5 iD. addition to die ereati_of 300-400 miIIioa DWUiays 
01 wurk MIltUIlIy Wluer National kura! Emplo)meDt l'r'¥'8DUDe. 'IDe 
Comawaee re(oDl1llea&o liihl bO&D lbebe IiCnella_ ~OUiO bHve proper 1iDJt· 
BKe& WI&D &De uwour \"ool'euunes ID areas· having large coneeauadOD of 
unemployed lanuiess labour so tbat unemployed labour CID get proper job 
opponwutleS. 'tne ~oullnittee suggest that wages should be paid to the 
labour t1U'ough tbe Cooperatives 01 which they are the memben. 

6.39 The Committee feel that small Labour Cooperatives are likely to 
faee diffiCUlty in hanUling bigger contracts. 1be (;ommittee recommeDd· 
that there sbould be Slate Level Labour Ccmperative .'ederatlons for 
eoordinating the activities of such district level cooperative federations. 

6.40 The Committee are surprised to note that Labour Cooperatives 
do nOllan WUIWI IDe scupe ol.we erumer 01 l'1auonaJ ~ooperauve !Jeve-
lopment (;orpo,au~n and as SUCh they CllJUlot eXLend tioancJ81 assistance 
au &De LaBour \.,ooperauves. It IS neemtbS 10 pOInt out that the sc:ope of 
luncuoDIDI of l'tauonal ~ooperatlve Uevelopment Corporadon should be 
",oeneo 80 abat it un prOVloe neceSStiry QS8lS&anee to Loboor Cooperath'es 
"Juda pro¥icie immense helps to the down-trodden sec:tiODS of the IOdety, 
woo ate OUlel"WM exploi.ed by pl'iva.e co,"racoon. 1he Commiaaee, ~here· 
fore, recommend lba, immewule steps should be taken to amend &be 
CJumer of .Nauonal ~ooperauve lJevelopmeat Corporation so tIlat to 
aatibnal· level ~orporaliun ean prolide maximlim usistaoc:e to Labour 
(;ooperadves through the State Level "'ederatioDJ. 

6.41 The Committee note that Dairy and Fisbery Cooperadves whkb 
llave more than :,0'7. of Ikheduled Castc/SJ:heduled Tribe memben are 
eatided to get additioual incentives U11der the sc:heme prepared by National 
l:oo,.raUn Development Corporauon in this regard. The (;ommi,Uee 
ncommllld that as fishermen are generally from Scheduled Caste com-
munity, the State Governments sbould encourage the setting up of more 
isbe!) cooperatives with a view to organise the fishing trades on a 50IIDd 
footing and to eliminate the mid!llemen, who try to exploit the fisbennen. 

The Committee suggest thot there should be proper marketinl arrange-
meats so that tbe fishermcn get remunerlltive price for the fish and thereby 
tbtly are saved from cXIJloilation by middle-men. The Committee also 
recommend that the fisherman should be provided with subsidy for the 
purc:hase of fiIbiaaK nels, boats etc:. . 

6.42 The· Committec find that in certain States like Kamataka and 
Kerala fisbermen are not c1assfied as Scheduled Castes and as such these 
Cooperatives would 1I0t be entitled to the additiooal benefits under the 
Special Scbeme of NlltionalCooperative Development COrp01ation. De 
Committee recommend that the. concerned States should provide the Dec:e5-
sary facUities to such cooperatives from their own Plan Scbemes so tII.t 
fishing trade does lIot softer any setback in their respective States. 

6.43 Tbe Committee regret to point out that in 1981 there were hardly 
1,291 Poultry Cooperatives in tbe entire country. As Poultry can play a 
useful role in providing supplementary means of income to the weaker 
I1eCdons, the Committee recommend tbat aU State GoYernments .lIould 
accord hlgbest priority to the setting up of Poultry FIJ'DII and Poultry Co-
operadves In eacb District. At the State Level,. Federation sbould be set 
up to coordinate the activities of vurioua Poultry Coopetatl.es Ind to .sare 
proper marketing ananaements. 
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6.44 1'IIe Committee also recollUDeDd that all the State Govenuneats 
sbould start orpnisiDa Scheduled C_/Sdled .. ed Trihe Poultry Coopera-
tives immediately ema .... tile examples 01 1Iimac .... Pradesh and KenIa. 
In order to make them viable and profitable, the Committee NCOmmead 
tha& t1aese cooperatives sboald be rua OD the same liDes on which Dairy 
Cooperatives III;e nm. 

6.45 Dwin& visits to several states the Study Groups of the COIIIIDlttee 
have noted diet • laqe number 01 poultry Cooperatives are 011 the verp of 
closure becanse the birds have perishe" on accODDt 01 some dbease. Ia 
such cases, the Committee recommend that poultry cooperatives should be 
helped by providing more funds so tbat they do not close doWD. In deserv-
ill~ C<lSCS, the question of write-olf of tbe 101ln given to slich cooperatives 
'should be considered. 

6.46 The Committee are concel'lled to note that tbere is ao specific 
scheme to provide assistance to Scheduled Castes Handloom Cooperatives 
on a priority basis. The Committee wer'e bdonned during evidence by tbe 
representative of Handloom Development Commissioner that there is one 
such programme included in the Se~enth Five Year Plan and the matter is 
under tbe consideration 01 the PIaIlDlag Commission. The Committee feel 
surprised wby such a scbeme to assist the Scheduled Caste Handloom Co-
operatives was not contemplated during the Sixth Plan Period. The Com-
mittee recommend that Scheduled Caste/Tribe Bandloom Cooperatives 
slwuld be given assistance on priority basis and the quantum of ~istance 
should be more liberal tban it Is for others. The Committee desire that 
Government should also examine as to why there bas bee. no proper 
response from the. States for the Scheme 01 NCDC for Weaver Cooperatins 
having more than 50% Scheduled Caste members. . 

6.47 The Committee note that the :Gonmment 01 Tamil Nadu ave 
8 'SCheme under which each weaver contributed 6 paise out 01 each rupee 
he earned and the State Government contributed 3 paise to constitute • 
welfare fund lor the individual weaver 80 that by the time he retired be 
woald have earned Rs. 15,000/-. They recommend that other States should 
foBow sait in this regard. 



G. IRREGULARITIES IN COOPERATIVES 

, 7.1 During evidence the Committee pointed out that there were CUID-
plaints that the loans sanctioned to Scheduled Castes a.nd Scheduled Tribes 
did" not' reach- them. The rep.e5en1etive of Ministry of Agrioulture repHed 
that they had issued general direction that loans should reach tho penmt. to 
whem it bad been sanctioned. Certain Statclf'deposited the 'amount in the 
account of the Joanee instead of making cash payment. 

7.2 It was also added that a direction was issued to the effect thal it 
should be examined and a survey be conducted at the society level and 
wherever such cases came to light, their credit should be written off. 

7.3 The Committee also pointed out during evidence that fimds receiv-
ed from the Central Cooperative Bank were not properly ftnanced as tbe~e 
autonomous bodies appointed such person who did not work properly and 
they were not transferred also.' The executive officer started his service 
there and also retired from that very place. They indulged in wtdesirable 
activities and paid linle attention. towards Scheduled Castes and SclK:duled 
Tribes. The Committee enquired whether it was not possible to appoint 
any officer of the Government in order to do away with such irregularities. 

7.4 The representative of the Ministry of Agriculture replied that ODe 
gove1'llnlCnt official should be included in the Board. of ManagelMnt at the 
bank level who should see that the benefits meaat for tlie weaJr;:er scctioal 
were being actually availed of by them. It was felt that there should be a 
cadre at the state cooperative Bank le'Wl. They would also try that on the 
nnes of secret8l'ies at the primary level, there should be a cadre at the dis-
trict level aho. 

7.S Tile ColIUIIiUee note tJIat there are complaints ttaet loans sane-
ttoaed to Scheduled CutesjTribes do not reach them. TIley. tberefore, 
recommend tbat the loan amount should be deposited in the Bank account 
of the 100000ee Instead of making cash payment to the loanee. They also 
recommend that a survey should be conducted at the Society Level in each 
State and wherever such cases come to light and there is sufficient el'idellce 
that the money was not paid to the person concerned, ISDch loans should be 
written off and disciplinary action should be taken against persons responsi-
ble for the fraud BJld falsification of accounts. 

The Committee further recmmend that in such cases a fresh loan should 
be sanetioDed to the persoa who bad· not received the qinal loan showq 
in his name. 

7.6 The Committee have received complaints that the personnel em-
ployed in the cooperatives ind~e in undesirable adlvltles and· pay Uttle 
attention towards the welfare of Scheduled Castes and Scheduled Tribes as 
tbelr Job is non-tranderable and they cOlllider tbemselves iDlBlaae from 
any action. The Committee recommead the creation 01 a cadre at the 
DIstrkt Level for the personnel employed hI Cooperative Societies in tile 
DistrIct. 

S4 
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7.7 1be Committee abo rec:ommead dial ODe love....... o8ker 
-sboald be included Ia tile BOard of M ........ at tile State Coopend.e 
BalIk lenl to easure that the benefit ..... for weaker JeCtloas are ~y 
;8vliled of by tbem. 

NEW DELHI; 
April 6, 1984 
Chaitra 17,-1906 (S) 

A. C. DAS 
Clulirman 

Committee on the Welfare of 
Scheduled Ca.st.es and 

Scheduled Tribes 



· AJ-PENDIX 

(Vide para 4 of Introduction) 

Summary of Conclusions/Recommendations Contmned in the Report 

81. Reference to Summary of Conclusions/Recommendations 
No. Para No. in 

the Report 

1 .... 

2 

2 3 

1.11 The Committee note that "Cooperative Societies" is a 

1.12 

State subject and the State Government have exclusive 
l~gislative an~ exclusiveiurisdiction o,:er co~~ative socie-
ties. Each State has its own Cooperallve Soctehes Act and 
administrative set up for administering the Act under the 
Registrar of Cooperative Societies. The policy and pro-
gramme guidelines etc. regarding cooperatives are drawn up 
by the State Government for implementation by the coope-
rative societies. The Committee also note that there is no 
Department of Cooperation at the Centre now. There is a 
Department of Agriculture and Cooperation. The legisla-
tive and executive responsibilities in respect of Multi-Unit 
Cooperative Societies vest in it. . Besides, Cooperation in 
Agnculture sector, agricultural credit and indebtedness and 
general policy in the field of Cooperation !pld coordination 
of cooperative activities in all sectors are the two main func-
tions of the Department of Agriculture and Cooperation. 
This is the nodal department for the cooperative movement 
in the country and functions as a catalyst and provides pollcy 
guidelines to the StIlte Governments and coordinates with 
the financial institutions and other public. sector organisations. 

As the members of Scheduled Castes and Schedult..-d 
Tribes do not automatically secure the -full benefits from the 
cooperative movement, the Committee feel that there shoUld 
be a special orientation of the movement in their favour in 
all the States. As it is the primary responsibility of the 
Central Government to safeguard the interests of Scheduled 
Castes and Scheduled Tribes, tile Committee recommend that 
in every State a high level Committee under the Chairman-
ship of the Chief Minister should be constituted which should 
watch the implementation of cooperative programmes in all 
the fields. . 

The Committee need hardly stress that the economic 
development of Scheduled Castes and Scheduled Tribes is a 
common objective of all the State Govel1lJDents as well as 
of the Central Government. With this end in view, th. 
Scheduled Caste/Scheduled Tribe MLAs and MPs in each 
State should be associated with the high level Committee 
in the State. This high level Committee should CDS1l1'O that 
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the cooperative policy at the State level is enunciated in such 
a manner that the benefits of cooperation also reach these 
backward communities. 

3 1.13 Department of Agricultwe and CoopeJ!l.tion which is the 
nodal DeP.lr:tment at the c:ebtre should keep close liaison 
with the bigb level Committee in each State with a view to 
watch the progress of cooperative movement in the country. 
Problems which may affect more than one State in the field 
of cooperation can be sorted out by' this nodal c:lepartmmIt at 
tbe centre by mutual discussion with ~ concerned State. 

<4 2.10 The Committee note that the Reserve Bank of Dldia has 
been . publishing statistics about the Cooperative Movement 
in India. Information about the membership of Scheduled 
Castes and Scbeduled Tribes has been collected and publisb-
ed by the Reserve Bank since 1973-74 in respect of Itrimary 
Agricultural Credit Societies. In respect of other coope1'1l-
tives the figures relatinJlt to Scheduled Castes and Scbedulcic:l 
Tribes are available only from 1976-77 to 1978-79. Figure8 
for Primary Agricultural Societies ihcludin& LAMPS ace 
available upto 1981-82. This work of publishing statistics 
about cooperative movement bas now been taken over by 
National Bank for Agriculture. and Rural Development 
NABARD). 

The Committee are concerned to note that no uniform 
procedure has been followed in the compilation of the stall&-
tics relating to cooperative movement ih the country. The 
Committee need hardly stress that maintenance of such 
figures alone can reveal the success of the cooperative move-
ment from year to year. The Committee, therefore, sugest 
that DepartmoDt of Agriculture and Cooperation should iIIDC 
suitable guidelines to the State Government and Union 
Territory Administrations for furnishing data relatiD, to c0-
operative societies in a prescribed proforma. The preS-
cribed proforma should be comprehensive so that the 
various details· relating to the functionin2 of the ~ 
operatives can be obtained from the State Governments. 
The Committee feel that in the absence of maintenance or such statistics, the Central Government cannot make 
a claim that greater attention is being focused on the 
Scheduled Castes/Scheduled Tribes and oth~ wea.lcer 
sections.-· ~ 

5 2.11 The Committee find that whatever data is available has 
not been analysed with a view to identify the areas were 
cooperative movement has hot picked up to the desired 
extent. The Committee, therefore, recommend that there 
should be a monitorin~ cell in the Department of Agriculture 
and Cooperatition which should rnaJce an iri~ study of 
the data furnished by the Stafe Governments retating to the 
functioning of cooperatives. 
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6 2.12 As welfare of Scheduled Castes and Scheduled Tribes is 
the main ~ponsjbilityof the ~tral Gover~ent, Dt:Part-
ment of Agriculture and Cooperation should 1~§ue . swta~le 
guidelines to the StatesjUnion Territory Administrauons WIth 
a1iiewto achieveareater participation of Scheduled Castes 
and • Sohed,"ed Tribes in the CoopcJative movement of the 
COUIUry. The Committee feel t1lat the Oentral Government 
must ensure that all the State Governments and Union Ter-

.' ritory Administrations make concerted efforts to bring 
Scbedu1etl Castes and Scheduled Tribes within ~he coopera-
tive fold, in much larger numbers. 

7 2.13 The Committee are distressed to note that that perccn-
tageof Schedu.led Castes and Scheduled Tribes in the total 
membonbip of primary awicultural credit societies is not 
equal to their percentage in the total population of the coun-
try. The CotTUJtittee would like to point out that the 
abjectme of the cooperative movement is to safeguard the 
weaker -sections· from the usurious rate of inter,ests charged 
by the money-lenders and the agriculturists belonging to 
Sclledumd Castes and Scheduled Tribes constitute a vulner-
able target for them. The Committee are of the view that 
the State Government/Union Territory Administrations 
sbouW be motivated to take necessary steps to increase the 
memberships of Scheduled CastesjSohcdu1od Tribes and 
other weaker sections in Primary Agricultural Credit SQcie-
ties. In order to achieve results each State Government 
should . fix targets and try to achieve them as per schedule. 
The progress made in this regard should be reviewed by the 
respectiVe State Government once in each year. 

In. the Committee's opinion this is the only method by 
which increase in the intake of Scheduled Castes/Scheduled 
Tribes in Primary Agricultural Societies can be properly 
assessed. The statistics received from the State Govern-
mertts should clearly reflect the increase in the membership 
of Scheduled Castes and Scheduled Tribes in cooperative 
societies so that the monitoring cen of the Department of 
Agriculture and Cooperation can make a correct appraisal 
about the participation of Scheduled Castes and Scheduled 
Tribes in the Cooperative' Movement. 

8 2.14 The Committee regret to point out that there are very 
few Primary Cooperative Societies organised exclusively for 
Scheduled Castes in the States. The fact that few such 
societies exist indicates that no serioU$ efforts have been 
made by the State Governments to bring Scheduled Castes 
within the cooperative fobj in larger numbers. In certain 
States like Punjab and Haryana there are no Scheduled 
Tribes and as such the need for setting ~p cooperatives ex-
clusively for the benefit of Scheduled Casfes is all the morc 
essential. The Committee therefore recommend that State 
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00Yel1UDetJtsshould identify the areas of Scheduled Caste 
concentration in their t'elpoeti\Ie States abd prepare pro-
grammes for setting up cooperative societies of Scheduled 
Castes in various fields. 

9 2.15 The Committee regret to note that there is no scheme 
under Which assistance is provided by the Central Govern-
ment in the Ministry of AgricUlture for enrolment of Sche-
duied Castes aod Scheduled Tribes as members of coopera-
tive societies in the States. The CommiUee recommend that 
the Ministry of Agriculture should introduce a scheme of 
,providing contral a&&istance to the Stales for enrolling Sche-
duled Castes and Scheduled Tribes ,as membeni of the coopc-
lJltives. The Comn:Iittec hope that this will act as a sure 
incentwe to the States to l'I'oceed in the desired direction. 

10 2.23 The 'Committee are glad to note that the State Coopera-
tive laws of Andhra Pradesh, Bihar, Haryana, Kamataka, 
Punjab, Rajasthan, V.P. and West Bengal have been amend-
ed to provide for automatic membership in primary Agricul-
tural Societies to all persons, who are duly qualified for 
admission as a member from the date of their making an 
application for admission. The Committee recommend that 
Departmcnt of A8riculture and Cooperation should persuade 
the remaining State Governments to fall in line and amend 
their respective Cooperative Acts to incorporate a similar 
provision in them. 

11 2 . 2~ The :Committee note that presently 40% of the agricul-
'tural credit disbursed through cqoperatives goes to the weaker 
sections in the country. Government have stl!1ed that by the 
end of Sixth Five Year Plan 50% of the agriculture coopera-
tive credit is expected to go to tho weaker sections. The 
Commitk:c .recommended that, keeping in view the economic 
backwardness of Scheduled Castes and Scheduled Tribes, 
specific shares of these communities in the total agricultural 
cooperative credit should be eamnarked. The Committee 
feel that the share of Scheduled Castes and Scheduled Tribes, 
in any case, should not be :ess than their percentage In the 
total poplulation of the concerned State. 

t 2 2.25 The Committee note that the States of Gujarat, Maha-
rashtra. Rajasthan. Madhya Pradesh and Karnataka have 
introduced ona voiuntarybafiis, schemes for differential 
rate of interest to small farmerS/weaker sections under which 
such harrowers are -provided loans at 2% to 4% lower than 
the normal rate of interest. The Committee appreciate the 
differential rate of interest scheme and strongly reco~en~ 
that other States should also consider the adoption of a SimI-
lar scheme in the matter of grant of cooperative credit to 
Scheduled Castes and Scheduled Tn'bes. 'They further desire 
that NABARD should consider this scheme in depth and 

--.-------
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commend it to the States for further reduction in the rate of 
interest on loans taken by Scheduled Castes and Scheduled 
Tribes. 

The Committee hope that while implementio& this 
scheme, there is some fixed income criteria for judJin&. if a 
person is or is not eligible to get loan at the cooces8lonal 
rate of interest. 

The Committee 'note that various State Governments 
give a number of concessions to SchedUled Castes and 
Scheduled Tribes in the matter of grant of·cooperative credit. 
They consider the following facilities provided by Karnataka 
worth emulating by other States : 

(a) Grant-in-aid to enrol Scheduled Castes and 
Scheduled Tribes as members 

(b) loan towards additional share capital contribu-
tion 

(c) interest subsidy on Short Term loans advanced 
to Scheduled Castes 

(d) Subsidy on loa'll advanced by Urban Coopera-
tive Banks and 

(e) Additional subsidy on medium term and long 
term loans sanctioned under IRDP to Sche-
duled Castes. 

They. therefore. recommend that other State Govern-
ments should also fall in line aDd provide the above facilities 
to Schedule Caste/Tribe members of the cooperatives. 

14 2.40 The Committee note t~t only 14 States aDd one Union 
Tenitory have amended th~ir cooperative legislation in pur-
suance of the ~endations of the Coofeience of Chief 
Ministers held i.n 1968 to proVide for reservation of seats 
for Scheduled Castes' and Scheduled Tribes in the Board of 
Management of the cooperative societies. The Committee 
recommend that other State Governments should also amend 
their respective legislation accordingly in order to safeguard 
the interests of Scbeduled Castes and Scheduled Tribes, 
especially in the States of Meghalaya, Nagaland. Manipur 
and Tripura which are predominantly inhabited by Scheduled 
Tribes. 

The Committee recommend that in the National level 
Cooperative Federations, there should be reservations for 
Scheduled Castes ahd Scheduled Tribes in their Board of 
Management. 

15 2.41 The Committee are surprised to note that a l8lp num-
ber of cooperatiVe societies continued to be under superses- , 
sion without elected management being restored for long. i 
They therefore, recommend that all the State. Governmen~ l 
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should be advised to take expeditious action in the matter of 
restorin~ elected manageme'Ot of societies as the proloaaed 
suspension of democratic proceeaes would advu~y affect 
the interests of Scheduled Castes, Scheduled Tnbes and 
other weaker sections. 

16 2.42 The Committee feel that there should be a provision in 
the cooperative leplation fixin& a time-limit for superseasion 
of cooperative society and it should be mandatQlY to restore 
the elected management on the expiry of the period pres-
cribed. 

17 3.11 The Committee are ooncerned to nolo tb8.t the Ministry 
of Agriculture (Department of Agriculture and Coopcntion) 
do not have information about the number of Scheduled 
Castes and Scheduled Tribes members cl Cooperative sociC-
ties who have been imparted ~nve education in various 
States/Union Territories. TheX woul.j like to stress· that 
unJess such statistical data relatUtg to the members of weakct 
sections are properly maintained, there coWd be no effective 
planning for their education. Tho Committee recommend 
that statistical data about the number of Scheduled Caste and 
Scheduled Tribe members of Cooperative Societies who have 
been imparted Cooperative education in each State should 
be maintained separately in order to facilitate effective plan-
ning for their education and to evaluate the impact of Co-
operative educaiton on the functioning of the societies. The 
Committee need hardly stress that the success of a Coope-
rative depends upon the capacity of its members and office-
bearers to understand the basic principles of Cooperation 
and put them into practice effectivOly. It is through Coope-
rative education alone that too members of the weaker sections 
can be made to appreciated fully their rights and to obtain 
benefits from. Cooperatives to wruch they are entitled. 

18 3.12 The Committee note that even in the few States for which 
data relating to training imparted under coopera(Jve education 
programme is available, the percentage of Scheduled Caste 
and Scheduled Tribe members trained in relation to the total 
number of members trained is not impressive. The represen-
tative of Department of Agriculture and Cooperation had 
admitted during evidence that training to Scheduled Ca~tes 
and Scheduled Tribes must receive greater attention at least 
in proportion to their membership, if not higher. The Com-
mittee trust Government wiD adopt a methodology in Co· 
operative education whereby Scheduled Caste/Scheduled 
Tribe members would receive greater attention particularly 
in States/Uni(,)n Territories where they are in great majority. 

19 3.13 The Committee note that' the study made by Evaluation 
Team has revealed that in the !!IOCieties where cooperative 
education programme has been completed, the membership 
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and tbe sbar~ capital have definitely increased at a mucb· 
. faster rate than in the !IOCi.s which are not covered by it. 
The Committee, tberefore, recommend that the cooperative 
edacation ,programme smuld be intensified in all States I 
Union Territories with specie! focus on tM Scheduled Castes 
and Scheduled Tribes. The Committee suggest that the num-
ber of I nstructors should· be increased arid while appointing 
tbemthefactors Uke geographical area to be covered and 
difficu't meMS of communications in tribal areas should 
receive due consideration; In order to hl!ve sufficient appre-
ciation of the tribal economy and its problems, the Committee 
. rCCQlllllllen,d that '5pecial ·elIort should be made by the State 
Coopecative Unions to reentit persons belonging to Scheduled 
Tribes as instructors in tribal areas. 

20 3.'2-3 The; Committee note thaa the percentage of Scheduled 
Caste/Tribe cooperat,ive personnel' trained at various levels 
in relation' to the totM number of personnel trained in some 
of the States for which details are available, is not at all' 
satisfactory. They desire that larger number of Scheduled 
Caste /Tribe cooperative personnel should be trained at all 
levels, as' they are in a better position to appreciate the pro-
blems of the weaker sections and help in the better manag-
ment of Cooperatives particularly of Scheduled Castes and 
Scheduled Tn"bes. 

21 4.24 The Committee n01'o that Natiopal Cooperative Develop-
ment Corporation (NCDC) was set up in M,arch, 1963 and 
it is essentially a promotional and developmental organisation 
at the national level. It serves as the focal point for plan-
ning, initiating, developing and financing of a nation-wide 
cooperative programme for processing. marketing storage 
and distribl1tion of agricultural inputs etc. 

The Committee further note that "Cooperative Societies" 
is a State subject and NCJ:X: has no supervisory or controlling 
power· over the cooperatives in the States. It assists Co-
operative Societies only through the State Governments. 

The COJ\1mittee find that the activities of NCOC have 
undergone significant diversification particularly since the 
beginnni'l1g of the Fifth Five Year Plan and it is now aiding 
other progratnl1'leS relating to Fishery. Poultry, Dairy, Tribals. 
'Scheduted Castes. Handloom weavers etc. It is also financ-
ing cooperative consumer activities in the rural areas. 

The Committee regret to point out that the total assistance 
provided by NCDC to Cooperatively under-<levelopedStates 
upto 31-3~1983 was Rs. 136.40 crores which is 23.2% of 
the total assistance provided by NCOC. Over 48% of this 
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'ID1011lDt:was~,b&'NCDC d~tbe fiMt 3 years of the 
Sixth Plan. 1bc Committee feel that earlier NCDC was not 
seized of the problem of cooperatively underdeveloped States 
and 'it 'had not 'paid much ·atteotion to 'this aspect during the 

'pnwiousPla115 even thO\tghlt was set up in 1963 primarily 
fortiving'a fiHip·to the cooperativeID<WeDlClrt in: the country. 
The 'Committee recommend that NCDC should pay greater 
attention . to the undl)Velaped 'States and Jay down specific 
guiclelines for strengtheni~ the cooperative infrastructure in 
those States, 

The Committee note that no scheme of the Central Gov-
enunent is individual-oriented and NCDC also does not pro-
vide direct assistance to the Cooperative Societies. But 
nothing prevents NCDC to diagnose the inherent weakness 
in the cooperative structure in underdeveloped States and 
to suggest remedial measures to strengthen the cooperative 
base-

22 4·25 The Committee find that NCDC had irttroduced a scheme 
in 1976 to help Scheduled Caste Cooperatives having more 
than 50 per cent memben from that community. Under the 
scheme, 80 per cent of the cost was to be met by NCDC 
and the remaining 20% of tho cost had to be met by the 
State Government/Cooperative Society concerned. In 1980 
NCDC liberalised its pattern of assistance for Scheduled 
Caste Cooperatives and 100% assistance is now available 
to them. Even though NCDC haS eannarked an outlay of 
Rs. 815 lakhs during the Sixth Plan for assisting the Scheduled 
Caste Cooperatives, there is poor response from the Stl!te 
Governments and suitable proposals are not forthcoming. 

The Committee are not convinced that the major factor 
responsible for the poor response from the States is that 
the State Governments cannot identify Scheduled Caste co-
operative having more than 50% Scheduled Castes as they 
are not concentrated in a compact area like the tribals. The 
Committee feel that the main reason is that some of the 
activities which the Scheduled Castes undertake like tanning, 
shoe-making etc. do not come under the porview of NCDC 
and aSi such State Governments are helpless in sending pro-
posals on the basis of vOcadon of fhe SchedUled CasteR 
population in their States. 

As such, the Committee recommend that NCDC ACT 
should be suitably amended so that all Scheduled Castes 
including those en~ged in shoe-making and tanning etc. ~n 
be broUght within the cooperative fold and made e1iglble 
to the benefits under the scheme. 

23 4.26 The Committee also urge the State Governments to en-
courage the setting up ot Scheduled Caste Cooperatives in 
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their Sta!es as Scheduled Castes constitute the poorest section 
of tbe society. 

24 4.27 The Committee also recommend that as a fair propor-
tion of Scheduled Castes are tmgaged in agriculture, it should 
be possible to set up Scheduled Caste Cooperatives for running 
Agro-service Centres and the State Governments should take 
fuII advantage of NCDC assistance in this regard. 

25 5.12 The Committee note that large sized multipurpose socie-
ties called LAMPS have been organised in &.reiI§ where there 
is concentration of tribal population. At the ~nd of 1978-
79 there were 2098 LAMPS in the country. The member-
ship of LAMPS consists of tribals Scheduled Castes aod 
other "also. But in order to safe'guard the interests <.If 
tribals, there is a stipUlation that two-thirds of the members 
in the Board of management shall he trihals only. 

LAPMS undertake the distribution of co'nsumer articles, 
they collect the minor forest produce from the tribals and 
ensure remunerative price for it and also disburse loans to its 
l11el11hcr~. On a rough estimate, 47 to 48% of the loans 
given by LAMPS go to the tribal people. 

The Committee feel concerned that the study made by 
the Reserve Bank of India in ] 981 has revealed that most 
of the LAMPS arc not viable and they do not have lit..: 
minimum business of Rupees five lakhs. Most of them are 
burjened with the problem of heavy overdues. The ('-Om-
mittee recommend that al the State Governments should be 
advised to make a critical appraisal about the functioning of 
LAMPS in their respective states and take effective steps to 
make them viable institutions. The state level tribal deve-
lopment cooperative corporations should have a firm linkup 
with the :lAMPS and they should exercise complete control 
over their functioning. 

26 5.13 The Committee recommend that a survey should be 
made about the market potential of e~h minor forest pro-
duce available in the forests in different States. The possi-
bility of exporting certain items like tamarind might be 
explored. " 

27 5.14 The Committee recommend that the Tribal Develop-
ment Corporations should be given maximum facilities for 
their efficient functioni'ng. The State Governments should 
lease out forest areas to Tribal Development Corporation on 
a long term basis to facilitate the marketing of minor forest 
produce to the exclusion of private traders; They desire 
that the Tribal Development Cooperative ('orporations should 
also equip themselves with modern processing facilities and 
strengthen their marketing arrangements so that there is no 
problem to sell the minor forest produce collected by 
LAMPS. 
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28 S.lS The Committee need hardly stress that the top level posts 
in Tribal Development Cooperative Corporations should be 
1i1led by dedicated and efficien~ ~trators who ~ve the 
vision aDd capacity to turn ~ into viable institutions. 

29 5.16 The Committee feel that LAMPS can be viable iDstitu-
tions only when the loans disbursed by them are returned 
by the beneficiaries in time. The CoJUIDittee recommend 
that the State Governments should review the positioQ. re-
garding recovery of loans in each LAMPS and Tribal .Deve-
lopment Corporations should be charged with the responsi-
bility of keeping close watch on the recovery position of 
loans in each LAMP. 

30 6.35 The Committee note that National Advisory Boa.rd on 
Labour Cooperatives have advi~ed the St~t.e Governments to 
take specific measures for strengthening and expansion of 
Labour Cooperatives. The Committee are pained to observe 
that inspite of such advice to States, many of the States Iik~ 
Assam, Himachal Pradesh, Manipur and Nagaland a'nd 
Union Territories like Arunachal Pradesh. Pondicherry, Goa. 

Daman and Diu e~c. have not even bothered to ear-mark 
funds for assisting the Labour Cooperatives during the cur-
rent plan. 

As Labour Cooperatives can playa vital role for provid-
ing employment to the unemployed and under-employed 
people, the Committee urge that all the State Governments 
and Union Territory Administrations shoud ear-mark suffi-
cient funds for assisting the Labour Cooperatives. Jt is 
needless to point ouJ that a large percentage of the labour 
force consists of Scheduled Castes and Labour CooperativCli 
can play a pivotal role in providing work to them on a 
regular basis. The Committee, therefore, recommClnd that 
the Central and State Governments should accord the highest 
priority to organise Labour Cooperatives on a large scale in 
all parts of the country. The Committee sugpt that there 
should be a constant review of the progress made in the 
establishment of Labour Cooperatives in all the States. 

31 6.36 The Committee further recommend that the proposal to 
set up a high-powerful Labour Cooperative Advisory Com-
mittee at the National level should be given a concrete shape 
immediately. 

32 6.37 The Committee are concerned to note that the Labour 
Cooperatives are not getting awards from the work award-
ing agencies, despi* the a6vicc from the Ministry of Agri-
culture (Department of Agriculture and Cooperation) that 
unskilled works upto a specified limit should be po to 
Labouc Cooperatives without tender and aecwity doposit/ 
earnest money should also not be insisted upon. The Com-
mittee recommend that all State Governments should adopt 
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a pelicy to ward contrad1 of. aU, UDskliDed works uplO a 
speoi~ aJ1l()ltnt' to IlIbotsr ~ives only. 

The Rural landl~. EmpJo~ Gu!U'antee P~e 
(RLEGP) aims at providing .job opportunities to at least 
one· member. of eadl laadlet;s, family in rural India. T~e 
Sabcme is funded lOO'k 1?y the Contrel Qpyemment. This 
ScltomQ envWlJtes the. creation of, 300 million mandays of 
work during 1984-85 in addition to the crealion of 300-400 
million mandays of work annually under National Rural 
Employment Programme. The Committee ~Dd that 
both these schemes should have proper lillkaFs with the 
labour Cooperatives in areas having large concentration d. 
unemployed landless labour So that unemployed labour can 
Jet propor job opportunities. The Committee sugest that 
wases· slaould be paid to the labour through the Cooperatives 
of which thev are the members. 

The Committee feel that small Labour Cooperatives are 
likely to face difficulW in hlindlilll biaer contracts. The 
Committee recommend that there should be State Level 
Labour Cooperative Federations f9r CO<JRIinatihg the acti-
vities 'of such district level cooperative federations. 

The Committee are surprised to note that Labour Co-
operatives do not fall within the scope of the charter. of 
Natioaal Cooperative Dewlopment CorpDl'ation and as such 
they cannot extend financial assistance to the Labour Co-
operatives. It is needless to point out that the scope of 
fUDCtiooing 01 National Cooperative Development Corpora-
tiOJl shoUld be widened so that it can provide necessary 
assistance to Labour Cooperatives which provide immense 
helps to the down-trodden sections of the society, who are 
otherwisc exploited by private contractors. The Com-
mittee, therefore, recommend that immediate steps should be 
ta~n to amend the Charter of National Cooperative Deve-
lopment Corporation so that this national level C".orporution 
can provide maximum as~istance to Labour Cooperatives 
through the State Level Federations. 

The Commktee note that Dairy and Fishery Coopera-
tives which have more than 50% of Scheduled Castel 
Scheduled Tribe members are entitled to get additional 
incentives under the scheme prepared by National Coopera-
tive Development Corporation in this regard. The Com-
mittee recommend that 8$ fishermen are generally from 
Scheduled Caste commuDity, the State Government's should 
encourage the setting up of more fishery cboperatives with a 
~w. to organi~ the fishini trade on a sound footin~ and to 
chmmate the mlddlcmel1, who try to exploit the fishermeb. 

The Commi&tee suggest that there shOUld be proper 
marlceting arrangomet* so that the fishermen get remunera-
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tive price for the fish aQli thereby the., are sawel from 
oxploita&ion by ~naco. Tho COlll.lQ8teo. also recom-
mendtbat the fisbennea should be provided with subsidy for 
the purchase of fishing nets, boats ete. 

The Committee find that in ccrtaia States like Karnataka 
aDd Kerala fishermen are: not ClasBifiod 116 Sdleduled Castes 
aDd as such these Cooperatives would DOt be OIltitled to the 
additional benefits. under tne Special Scheme of Nationul 
Cooperative Development Corporation. The Committee re-
commons that the conccraed States should provide the 
necessary facilities to such coopcrativew front their own Plan 
Schemes so that fishing trades does 'not suffer any set back 
in· their respective States. 

The Committee regret to point out that in 1981 there 
were hardly 1,291 Poultry Cooperatives in the ~ntire country. 
As Poultry can playa useful role in providina supplementary 
means of income to the weaker sections, the Committee 
recommend that all State Governments should accord hi&hest 
priority to the setting up of Poultry Farms andPou1try Co-
operatives in each District. At the State Level, a Federa-
tion should be set up to coordinate the activities of various 
Poultry Cooperatives and to ensure proper marketing 
arrangements. 

The Committee also recommend that all the State Gov-
ernments should start organising Scheduled Cast.ejScbeduled 
Tribe Poultry Cooperatives immediately emulating the 
examples of Himachal Pradesh and Kcrala. In order to 
mw them viable· and profitable, the C~ recommend 
that these cooperatives should be run on the same lines on 
which Dairy Cooperatives are run. 

During visits to several· states the Study Groups of the 
Committee have noted that a large number of Poultry Co-
operatives arc on the verge of closure b.:au~ the birds have 
perished on 8CC0UiUt of some disease. 10 ~ cases, the 
Committee recollUllend, . that poultry cooperative5 should be 
helped by providing more funds so that they do not close 
down. In deserving cases, the question of write-off of the 
loan given to sudl cooperatives should be ooDfiidered: 

The Committee are concerned to note th~ there is no 
specific scheme to provide 8&5istBnCCI tD Scbeduled Castes 
Handloolll Cooperatives on a priority basi~. The Com-
mittee were informed during evidence by the representative 
of Handloom Development Commissioner that there is one 
such programme included in the Seventh Five Year Plan and 
tht: mntter is under tho consideration of the Planning Com-
mission. The Committee feel surprised wby such a scheme 
to assist tbe Scheduled Caste HaQdloom C~~ WAJ 
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not contemplated du.rina the Sixth Plan Period. The Com-
mittee reconuncnd that Scheduled Caste,iTribe Handloom 
Cooperatives should be given assistance on priority basis and 
the quantum of assistance should be more liberal than it is 
for others. The Committee desire that Government should 
also examine as to why there has been DO proper response 
from the States for the Scheme of NCDC for Weaver Co-
operatives having more tha'n 50% Scheduled Caste members. 

42 6.47 The Committee note that the Govemment of Tamil Nadu 
have a scheme under which each weaver contributed 6 paise 
out of each rupee he earned and the State Government con-
tributed 3 paise to constitute a welfare fund for the individ.!Jal 
weaver so that by the time he retired he would have earned 
Rs. 15,000/-. They recommend that other States ~hould 
follow suit in this regard. 

43 7.S The Committee note that there are complaints that loa'nS 
sanctioned to Scheduled Castes/ Tribes do not reach them. 
They, therefore, recommend that the loan amo~ should be 
deposited in the Bank account of the loanee instead of milk-
ing cash payment to the loanee. They also ~ommend that 
a survey should be conducted at the Society Level in each 
State and wherever such cases come to light and there is suffi-
cient evidence that the money wa~ not paid to the person 
l:onccmed, such loans should be written off and dibdplioary 
action should be taken against persons responsible for the 
fraud and falsification of a~unts. 

The Committee further recommend that in such cases a 
fresh loan should be sanctioned to the person who had not 
received the original lORn shown in his name. 

44 7.6 The Committee have received complaints that the per-
sonnel employed in the cooperatives indulge in undesirable 
activities and pay little attention towards the welfare of 
Scheduled Castes and Scheduled Tribes as their job is nOD-
transferable and they consider themselves immune from any 
action. The Committee recommend the creation of a cadre 
at the District Level for the personnel employed in COOpera-
tive Societies in the District. • 

4S 7.7 The Committee also recommend that one gover'oment 
officer should be included in the Board of ~ment at 
the State Cooperative Bank level to ensure th8t the benefits 
meant for weaker sections are actually availed of by tltem. ----
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